BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO.592 OF 2024

IN THE MATTER OF:

News Item titled "Sonbhadra ®T3d 1 Bier gaidi> Tet &1
digUq Wfﬁﬁﬁﬂm ot ORI ATHA" appearing in newstrack.com
dated 24.03.2024

INDEX

SI. No. Particulars Page Nos.

Response/Reply Affidavit on behalf of the UP Polluti
Control Board

2. | Annexure-1
Reply of Joint Vide Reporﬂ
Dated 20.09.2024

3. | Annexure-1
Details of EC issued to lease 08 holders

NEW DELHI
DATE: 25.09.2024 ol

(PRADEEP MISRA& DALEEP DHYAN!I)
Counsel for Respondent

138, New Lawyers Chamber,

Supreme Court of India,

New Delhi-110001

(M.) 9810252518

Email: pradeepmisra@yahoo.com

»f biomd

LOMmmOor

14473
!



245

BEFORETHE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI Pt s
ORIGINAL APPLICATION NO- 592/ 2024

NOORJAHAN
Civa Coun
Luckoow (U.P)

ch_r!ofl.ﬂ\?-l,‘ﬂs
X Ef

. Azk-rwc‘j

IN THE MATTER OF:

TgyU (4701, S QR ATHET” appearing in newstrack.com
dated 24.03.2024

NDOH- 26.09.2024

RESPONSE ON BEHALF OF THE U.P. POLLUTION
CONTROL BOARD IN COMPLIANCE TO THE ORDER
DATED 21.08.2024 PASSED BY THE HON'BLE NATIONAL
EEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

Umesh Kumar Gupta aged about 38 Years S/o Shri

’W/Hm Chandra Gupta presently p?sted as Regional Officer,
= onbhadra do hereby solemnly affirm and state on oath as
under:
1. That the deponent is working on the above mentioned post
and being authorized officer in the captioned matter and well
conversant with the facts and circumstances of the case and

as such | am well conversant to swear this affidavit.

. &

Response in OA 592 of 2024



2. That this Hon'ble National Green Tribunal, Principal Bench,
New Delhi (hereinafter referred as Hon’ble Tribunal) vide its

order dated 21.08.2024 has passed the following directions :-

“..4. Let UPPCB and District Magistrate both should verify the facts
and submit an additional reply within two weeks.

5. UPPCB in its additional reply shall also give details, whether these
stone mining lease holders have obtained EC and what are the
conditions thereof.

10. List on 26.09.2024.....”

Response-

1. In compliance of direction passed by this Hon’ble Tribunal in
the present matter, the additional reply of the joint committee
vide report dated 20.09.2024 is attached herewith as
Annexure-1.

2. The conclusion of the joint committee report dated
20.09.2024 is as follows:-

“.That as per Mines officer, Sonbhadra letters dated

05.07.2024 and 09.09.2024 the mining activity of all 08

‘mining leases covered in this matter are closed/ non-

operational in compliance of closure orders dated
10.01.2024 issued by UPPCB.”
3. The details of EC issued to these 08 lease holders in

tabulated form is attached herewith as Annexure-2.

ol

Response in OA 592 of 2024

246



247

4. Therefore, the above additional reply on behalf of the U.P.

Pollution Control Board is submitted before this Hon’ble

Cﬁ/

Deponent

Tribunal for perusal and kind consideration.

VERIFICATION

|, the deponent named above, do hereby verify that the
content of paras N8 ..F.z.f...of this affidavit is true to my knowledge
and paras ....o.\..ﬁ.—ﬁ\ug).of’. } ..... are true on the basis of records and as
per legal advice. No part of it is false and nothing material has

beeri concealed. So help me GOD.

_— N ARY “*»’sr‘.(_rxr'
Verified at Senbhadra on .4......day of September, 2024.
' ~ Luckenowd
Deponent
Mo 100431
i
{ know & Identify the um:}elnt ; E?;z'mé

who has sig
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Additional Status Report in pursuant to order dated
21.08.2024 passed by Hon'ble NGT in the matter of OA No.
592/2024 News Item titled “Sonbhadra Wrgal # Rywer gdidid

1 a1g UguT fgaor, 9= QU Aer” appearing in newstrack.com
dated 24.03.2024

1. Hon’ble NGT vide its Order dated 21.08.2024 on Original Application No.

592/2024 in the matter of News Item titled “Sonbhadra ®iEal & Rmer
QUi @1 91 YN A, I Q1 AWEr appearing in newstrack.com
dated 24.03.2024, instructed the following:-

fl]“

2.

3.
4,

.there were 8 stone mining units in the area in respect whereof closure orders have

been passed in January 2024 and all the eight stone mining units have been closed.
However, in the reply dated 01.07.2024 submitted by the District Magistrate, it is said

that only 6 out of 8 mining leases have been closed and are not operational and two

have valid leases presently.
The stand taken by above authorities is contradictory.

Let UPPCB and District Magistrate both should verify the facts and submit an

additional reply within two weeks.

10. Liston 26.09.2024.."

2. Uttar Pradesh Pollution Control Board had submitted status report before

Hon’ble NGT vide its letter no G0646/0A-592/2024 dated 08.07.2024 in

pursuant to order dated 22.05.2024 passed by Hon'ble NGT in the matter of
OA No. 592/2024 News Item titled “Sonbhadra Wrgal ® Rier qidRith @1 arg
WeuU 0, W X1 AW appearing in newstrack.com dated 24.03.2024.

The letter dated 08.07.2024 is attached herewith as Annexure-1.
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. UPPCB has issued closure orders to 08 mining leases of District-Sonbhadra

under section 31-A of Air (Prevention and Control of Pollution) Act, 1981 (as

amended) vides letters dated-10.01.2024.

. In order to ensure the compliance of closure orders issued to 08 mining

leases by UPPCB vide letter dated 10.01.2024, District Magistrate,
Sonbhadra had directed to Mines Officer, Sonbhadra and Sub-Divisional
Megistrate, Obra/ Robertsganj, District-Sonbhadra vide ref. no. G 0633
/OA-592/2024 dated- 01.07.2024 for effective compliance of closure

orders.

. The mines officer, Sonbhadra vide their reference no.-886/khanij/2024

dated 05.07.2024 informed that mining activity of 06 out of 08 mining
leases are closed / non-operational. Rest 02 mining leases have valid CTO
presently, which details are as follows:-

a) M/s Shri Mahadev Enterprises, Gata No.-4949B, Village- Billi Markundi, Obra,

District- Sonbhadra, Partner Mr. Arun Singh Yadav resident of Billi Markundi,
Post-Obra, Tehsil-Obra, District-Sonbhadra.

b) M/s ShriRam Associates, Stone Ballast / Boulder Dolostone Mining Project
(Section-4) Gata No.-7536G, M/s, Billi Markundi, Obra, Sonbhadra, Partner
Shri Ajay Kumar Singh son of Shri Omkar Nath Singh, Resident-18/188,
Ayyappa Témple, Sector-8, Obra, Tehsil-Obra, District-Sonbhadra.

. Thereafter, Regional Officer, UPPCB, Sonbhadra vide letter No. G 0865/ OA

No- 592/2024 dated 09.09.2024 has informed District Mines Officer,
Sonbhadra about the specific condition No. 18 of CTO’s of above
mentioned 02 mining leases namely M/s Shri Mahadev Enterprises and M/s
ShriRam Associates. The specific condition no. 18 of both CTO’s of above-
mentioned 02 mining leases are as follows:-

“...If closure order is issued by CPCB or UPPCB against the unit, then CTO issued

earlier will remain suspended during the closure period and after ensurng the
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compliance and afier revocation of closure order, the CTO will automatically be
effective with additional conditions mentioned in the closure revocation order.”
In the light of above condition, the CTO’s will automatically remain

suspended during the period of closure order is effective.

7. The mines officer vide letters dated 09.09.2024 have issued directions to
restrict the transportation and mining of minerals against both mining lease
namely M/s Shri Mahadev Enterprises and M/s ShriRam Associates. The
copies of letters dated 09.09.2024 attached herewith as Annexure-2 & 3.

8. As per facts came into light through letters dated 05.07.2024 and
09.09.2024 issued by the Mines Officer, Sonbhadra, the mining activity of
all 08 mining leases covered in this matter are closed / non-operational in

compliance of closure orders dated 10.01.2024 issued by UPPCB.

Conclusion:
For complying of closure orders dated 10.01.2024 issued by UPPCB, the
mining activity of all 08 mining leases covered in this matter are closed/ non-
operational as per facts came into light through mines office letters dated

05.07.2024 and 09.09.2024 issued by the Mines Officer, Sonbhadra.

The above additional repottof joint committee is being filed for the kind perusal

and consideration of this Hon'ble Tribunal.

Dated: 20.09.2024
@ O Rl
v\tﬁ 27\
(UK Gupta) (Shailendra Singh)
Regional Officer Mines Officer
UPP.CB Sonbhadra
Sonbhadra

Page Jol3




— &1 SR '

- ] Y *
25%== REGIONAL OFFICE, \?"‘ LIFEO
S CL R AL RLELK IS \\\~d B

g, U.P. POLLUTION CONTROL BOARD ‘
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SONBHADRA
- : feaim.—
He -
Ref.No.: 6705(/6/0,4 ANO— SQ'Z}'ZOQU Date: 05/071‘)/0'2"1
To,

The Registrar,

Hon'ble National Green Tribunal,
Copernicus Marg,

New Delhi.

E-mail-judicial -ngt@gov.in

Sub:- Submission of status report in pursuant to order dated 22.05.2024 passed by

Hon'ble NGT in the matter of Original Application No. 592/2024 News Item
titled "Sonbhadra wiget ¥ Ryer JRIRNN &1 arg yewwr Friger, w9 9= AFET”

appearing in newstrack.com dated 24.03.2024.

Sir,
In Compliance of Hon'ble NGT order dated 22.05.2024 in the matter of O.A. No.
592/2024, News Item titled "Sonbhadra wrgell  Rymer AN &1 a1y vgmor forior, o=

T AHET appearing in newstrack.com dated 24.03.2024, the status report is being filed
herewith.

It 1s requested that the aforesaid status report may be presented before the
Hon'ble Tribunal for kind consideration.

Encl.: As above.
Yours faithfully,

Wgr\ép’ﬁr

\
(U.K. Gupta)
Regional Officer

Sonbhadra.
Endt. No. & date as above.

Copy to:-

1. District Magistrate, Sonbhadra for kind information please.

2. Chief Environmental Officer (Circle-2), U.P. Pollution Control Board, Lucknow
for kind information & necessary action please.

3. Chief Law Officer, U.P. Pollution Control Board, Lucknow for kind information
and necessary action please.

4. Shri Pradeep Mishra, Advocate, Supreme Court, 138, New Lawyer's Chamber,
Supreme Court of India, New Delhi-110001.

77

Regional Officer
Sonbhadra.

PTACTI : H HE& 162, IR Aerel (e avd) gree) Office: House No. 162, Uttar Mohal (Near Chandi Hotel)
< . SITHE—231216 Robertsganj, Sonbhadra-231216 8

%9 : rosonbhadra@uppcb.in E-mail: rosonbhadra@uppcb.in
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Status Report in pursuant to order dated 22.05.2024 passed by
Hon'ble NGT in the matter of OA No. 592/2024 News Item titled

“Sonbhadra Wwigdl # Rier gdididtel &1 arg uguor A=, S+ qR1 arder
appearing in newstrack.com dated 24.03.2024

N

1. Hon'ble NGT vide its Order dated 22.05.2024 on Original Application No.
592/2024 in the matter of News Item titled “Sonbhadra wEel ¥ Riger guidiitst
D1 91g YgWUT (44301, S 911 J1Hel 7 appearing in newstrack.com dated 24.03.2024,

instructed the following:-

“«

........ 6. Hence, we implead the following as respondents in the matter:

(i). Ministry of Environment, Forest and Climate Change Regional Office Lucknow, Through
its Deputy Director General Integrated Regional Office KendriyaBhawan, 5th Floor,
Sector 'H' Aliganj, Lucknow - 226020.

(ii). Uttar Pradesh Pollution Control Board, Through its Member Secretary BuildingNo. TC-
12V VibhutiKhand, Gomti Nagar Lucknow-226 010

(iii). Central Pollution Control Board, Through its Member Secretary PariveshBhawan, East
Arjun Nagar, Delhi-110032.

(iv). District Magistrate, Sonbhadra DM Office, Lodhi Sonbhadra231216 Uttar Pradesh, India.

7. Let notice be issued to the above respondents-3
8. Same issue is pending before the Tribunal in O.A. No. 176/2022. Hence, the office is directed
to list this O.A. along with O.A. No. 176/2022 on 11.07.2024...”

2. Hon'ble NGT vide its Order dated 17.10.2023 on Original Application No.
176/2022 in the matter of Aman Chaudhary versus Union of India &Ors,

instructed the following:-

........ 15. The Director Geology and Mining Department, Uttar Pradesh, the District
Magistrates and the Superintendent of Police in the State of Uttar Pradesh are directed
to ensure that no mining is allowed to commence or continue without obtaining of
CTE/CTO from UPPCB as the case may be which fact has to be verified by them with

reference to the information uploaded by UPPCB on its website from time to time.

Page 1 of 2 @9/
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3. For complying of above order dated 17.10.2023 in the matter of OA 176/2022,
UPPCB has already issued closure orders to 08 mining leases of District-
Sonbhadra under section 31-A of Air (Prevention and Control of Pollution)
Act, 1981 (as amended) vide letters dated-10.01.2024. The details of mining
leases and closure orders copy are attached herewith and marked as
Annexure-1.

4. In order to ensure the compliance of closure orders issued to 08 mining
leases by UPPCB vide letter dated 10.01.2024, District Magistrate, Sonbhadra
has directed to Mining Officer, Sonbhadra and Sub-Divisional Megistrate,
Obra/ Robertsganj, District-Sonbhadra vide reference no. G0633/0A-592/
2024 dated-01.07.2024 for effective compliance of closure orders. Copy of
letter dated 01.07.2024 is attached herewith and marked as (Annexure-2).

The above additional information is being filed for the kind perusal and

consideration of this Hon'ble Tribunal.
CZa

. g\o
Dated: 08.07.2024 UK. Gupta)

Regional Officer
U.P.P.CB
Sonbhadra
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Annexure No.1
i e R e
UPPCh

= SRt AL B EE L ICIS

=Y

UTTAR PRADESH POLLUTION CONTROL BOARD

£ 3
Ref. No: H05469 /-2 /viosflodio—66,/ 7 e /2024 Dated: 10-01-2024

Smt. Binduwati Devi /o hri Ram Chandra Ratna, R/o- Village- Bijri Harhun, Churk, District-
Soncbhadra, U.P Proposed of "Sand Stone (Khanda, Gittl & Red Morrum) Mine" Project at
Gata No.-52, at Village- Sirsiya Thakural, Tehsil- Robertsgan), Distrlet- Sonebhadra, U.P.,

Leased Area -5.0 ha.

e f& Smt Binduwati Devi /o hri Ram Chandra Ratna, R/o- Village- Bijri Harhua, Churk, District-
Soncbhadra. U.P Proposed of "Sand Stone (Khanda, Gitti & Red Morrum) Mine" Project at Gata No.-52, at Village- Sirsiya
Thakurai, Tchsil- Robertsgan), District- Sonebhadra, U.P., Leased Area -5.0 ha. R am BTFTi FE ATA | m

Rt T W HTE R @A B B Rear o &, R R wow A @ o (g Faren @en B
AP 1974 @ UNI—25 Ud arg weuw fawor @en Frame) sifafram, 1981 # gaRI-21 & FgAa NAZL
/@, e fEar s sffard

wﬁ;mﬂﬂm@uzﬁaaﬁaﬂw_#wﬁﬁﬂmﬁﬂmuqsﬁmmnmwm
T ga e e od I F uila e &t 17.10.2023 @ Qo 3w fr=raq 2-

“ ....15 The Director Geology and Mining Department, Uttar Pradesh, the District Magistrates and the Superintendent
of Police in the State of Uttar Pradesh are directed to ensure that no mining is allowed to commence or continue
without obtaining of CTE/CTO from UPPCB as the case may be which fact has to be verified by them with
reference to the information uploaded by UPPCB on its website from time to time. ......"

72 f5 A0 TIShA, ERT TRA SR AR @ SUe ¥ (w4 A€ B 9 A 20102023 F
A ¥ AU @9 Tee @ feg ag (wgmw fare qur ) sfats, 1981 ¥ URI-317 & IF=ia
PR TR AW Brfa R T o) Sa wafta eRU ol Afew e 20102023 A & T @R
aidia B T B SR W 5HE gR1 S el BRo aare Afew B o gfear T8 far man 3R A @
mﬁﬂmqﬁmaﬁ}ﬁwﬂ%mmﬂi/ﬂaﬁﬁ.mﬁ?ﬂwﬁa‘sﬂ‘ﬁﬂﬁﬁ-&wfﬁauﬁam
sr¥e fbar T 2| s@TE @ S Hed oo (wguer frarer e P safafa, 1974 @1 GRT—25 ¢d d1g
yeu farer qen s sfafas, 1981 P UR—21 &I Toorud & T d gfeTd FHled W& WH WA
! @ ¥ 7Y g UE EvEd € 6 I s @ WA P AH1 9 |

I SuRIaT afttd aedi @ ofen ¥ arg (rewvr A vd freen) s, 1981 @ aRI-317 @
T aTe Al BT AT B &) e AReR & AgEeAn e 368 @ fwe e e e

frfa f5d oma 86—
1. SR THE D G IETEH /WA AihAT B debrel WE & a0 fhar S #)

» [eW FRFRET ¥ g ner B o & b a8 AU ghE & Fem arell @EA s/ geen
aerr e W B aahra e | R a7

e AT D SRR T Pri ¥ s |

4
H& qUiERe SR

(§-2)

wfefaf: Prfafaa @1 guar @ aawgs sdae #g ufta |
1. PR, 4—a@ td @ FRemed, Sar Jey, WY §a, JES |
2 Wew a9 uaiaRe] wWiE e wieewer, gatawer fewmes, fafte @es mmd@ TR,

qAGT |
. Frenfererd, |mvs |

3
4. o ahers /o gfers seflers / gferg amgeaa |nTe |
5. foren @M ARER, F=7497 |
6. qafaRer e, e g8, Sowo wgyul Y A8, qEAS |
7. 8t i@, Sosio wEuw P A, T | MUA
e qarERer AR
@2

e e —

—
e — s —
T e — — =

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email; info@uppcb.in - Web Site: www.uppcb.in
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- SR TR yguYr AT are

Mﬂﬂi
ﬁ\gi’? UTTAR PRADESH POLLUTION CONTROL BOARD
Re?;a: H05469 -2/ vioflodlo—66 /T3 e/ 2024 Dated: 10-01-2024

i - - - Robertsganj, District-
Shri Gyanendra Tripathi, Add.- Ward No.- 21, Ashok Nagar, Tehsil
Sunhh:drnm.l’;'l’?ﬂpu:ed Project of "Dolo Stonc",( Gitti, Boulder ) Mine Project located at
Araji No.- 7536 Ga Mi, Khand No.- 02, Villlage-Billimarkundi, Tehsil- Robertsganj, District-

Sonbhadra, U.P, Leased Areca 4.0 ha

ue f& Shri Gyanendra Tripathi, Add.- Ward No.- 21, Ashok Nagar, Tchsil- Robertsganj, Disuicl- Snnbhadr;,
U.P, Proposed Project of "Dolo Stone",( Gitti, Boulder ) Mine Project located at Araji No.- 7536 ;ri; I';[%‘%(hana;; I;:ﬁj?ﬂ
Villiage-Billimarkundi. Tehsil- Robertsganj, District- Sonbhadra, U.P, Leased Area -4.0 ha for 91

QA o (wguor fFawer qa
mﬂﬁaﬁhwﬂwmmwmm%mmtﬁﬂmﬂhﬁmaﬁ
Praon) wfEE, 1974 B GR—25 T g wguvT Farer qur FEEm) sffam, 1981 B gRI-21 & F=TTA
3w fran S e g |
%ﬁ.a,é./#f.irg ﬁsmqmﬁtl &g gRa AR, 7E oot # faarEE aﬂqun T 176 /2022 FHA AER
Wzlﬁmmsﬁsm‘ﬁ‘wﬁmﬁamﬁ%mnzuzaa‘igﬁmwﬁﬂaﬁ%—
“ ...15 The Director Geology and Mining Department, Uttar Pradesh, the District Magistrates an

of Police in the State of Uttar Pradesh are directed to ensure that no mining is allowed to cum.menie u; cuntm:::
without obtaining of CTE/CTO from UPPCB as the case may be which fact has to be verified by them w

M . N
reference to the information uploaded by UPPCB on its website from time to time. ......

7z f& =m0 .Gﬁ.ﬁ.mwrﬁawﬂaamaﬁﬂwﬁmﬁéiﬁﬁszu.m.zoza%
mﬁ%wg$ﬁma@(ﬂwﬁaﬁwwﬁﬂw)mﬁuﬂ, 1981 @ UR—31T & =i
PO TR Afew Brfa A mar ot S Wehfd eRur aaet Afew famie 20102023 F & A @™
2dd B o @ S N 3T ERT S99 Wahfa HRYT aaRi Afed @1 1Y aewr T8 fear AR A 8
ma‘réifl'-aaq-q"argaﬁﬁmﬁmﬁ_aé./mﬁaﬁ.m%&wﬁa%wﬁﬁwmq’rcf?»fq'-:
e fFaT TAT &) BT @1 9 A wa (5guv fawer aen framen) s, 1974 d aR-25 19 arg
geur farer qen s sfafaas, 1981 @ URI—21 FT Fooid 8| Il & ieTd FARd TF W1 WA
@ @ ¥ W g TE WA @ 6 A0 §HE B Al B ABT A |

e SRrE aftfa @edt @ ufkven ¥ arg (weEvT fFrawer vd o) sfRfam, 1981 @1 aRI-317 &
mmmwmm@mmammmﬁmﬁmwm
frfa fd o 8- |

\. ATE THE D GHE IUTeA /WA UiHAT B debrdl WA | T A S 2

) we FRFIRE ¥ We ven A Wl & 5 a8 aud gHiE b Aem Aol @EH 3gEn / gee

a7 gatevoig @ B acre e A AR #R <

W FREN B AgAeaN g3 Frfee 8g st |

d the Superintendent

wfafaf: Prefrfee o g vd smavgs Frdad) #g wia|
1. PRY®, y—aw 19 @fred Frremed, SR Wi, @fFs ¥ed, dues; |
2. 9e® Wfye, Yo wdiERer W AideE wiitewvr, gafaver PRemerm, it v, MRl TR,

repra
3. foemfesm, | s |
4. qferd srfiers /afe gfors arfers / gfers amgas |Fns |
5. foren @M ISR, | g |
6. W& afaRy yfer, Ared ag.&, Sovo wgHY AT 918, W@ |
7. &g JWHE, Ioq0 WHT FHAFY A8, WK | \\'\/\
& TATERYT SN
(gee-2)

o —

T ——
—
| ———

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Email: info@uppcb.in - Web Site: www.uppch.in
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— SR Fa¥ yguer fFRiEr 9

A
2 %"’? UTTAR PRADESH POLLUTION CONTROL BOARD

Ref. No: H05469 /-2, vosflodio-ss /¥4 smdvr /2024 Dated: 10-01-2024

Ajay Kumar Singh S/0 Shri Baljnath Singh, M/a A.K.S. Industries 5§14/ 15, Ambrosiya
Apartment, Lanka, Distt: Varanasi., Proposed 'Granite (Glttl & Boulder) Mine Project at
Gata no. 2Ga, Village Jata Juwa, Tchsil Dudhi, Distt: Sonbhadra,U.P. Lease area 1.670 ha.

ag b Ajay Kumar Singh S/o Shri Baijnath Singh, M/n AK.S. Industries 514/15, Ambrosiya Apartment,
Lanka, Distt: Varanasi., Proposed 'Granite (Gitti & Boulder) Mine Project at Gata no. 2Ga, Village Jata Juwa, Tehsil Dudhi,

Distt: Sonbhadra,U.P. Lease arca 1.670 ha. o0 9Pt g€ ®@1 Wi | swRaw aftfey wrat o ga18 zmr @ @1
I fEm s R, s ol wou R @/ o (wgwer Prawer aer P sffm, 1974 % aWI-25 U4 a1y
s Frarer qen ) sftfam, 1081 @ aRi-21 @ amnfa WAL /WA wra frw s a2

ﬂ?ﬁimwaﬁasrﬁww,qéﬁﬁﬁﬂﬁﬂmﬁﬂaﬁoqoﬁmws/znzzmm
T AT 6 IS 1 30§ aiRa e Reifd 17102023 D G M Freraq g

...... 15 The Director Geology and Mining Department, Uttar Pradesh, the District Magistrates and the Superintendent
of Police in the State of Uttar Pradesh are directed to ensure that no mining is allowed to commence or continue
without obtaining of CTE/CTO from UPPCB as the case may be which fact has to be verified by them with
reference to the information uploaded by UPPCB on its website from time to time. "

usﬁsnmmﬁﬁ.amwﬁamﬂﬁmaﬁmﬁmﬂé%ﬁmmwmﬁi
A A JS W Y B fieg arg (rgEer franer qur ) ofifram, 1981 # GRI-31T 3 Fwa
dRO qaRtt Afew Frfa fm T o1 Sw weffa sRY aaRh AW REE 20102023 F A TH R
A B WM S SW 55T g Sa wehfd BRY gaRi AfY 31 P vfear 98 foar T 3k 7 &
Y AIS W T T4 Ay dRfem @ smmfa @A /@A wa B o @ wew § e A ods
Wﬁmw?rwﬁmwmm@ﬁmmﬁﬁw)mm, 1974 P GR—25 TF TG
ugEY fHarer g fAgEm) sffras, 1981 B URI-21 &1 Ieoiw 8| Iqa @ FRSTA TR UF @ @R
31 & ¥ WA §A TE Aaead & b AU g @ wared @) Ak |

mﬁ:maﬁamﬁfa%uﬁﬁmﬁa@(uwﬁquﬁﬁﬁm)mm 1981 & ORI-317 &

mmmmmm@mmﬁmmm$mﬁmwm
fFrfa &g s 8-

mWﬁWm%ﬁ#mﬁng
7
IS0 QiR ST
. @w-2)
whaferfd: ffafea #t g w3 smavae sdad &g Sfa|

1. v, 4@ 1@ @fied ey, Ser Wiy, af W, aaes |

AE@TS |
Rrafererd, dmnrg |

N

3
4. gforg IEhes /a9l Iefler s / TG L |
5. ﬁﬂmmﬂﬁm.ﬂ{!ﬁél i
6. & qaiaRr HfHR, Aree g2, Sowo WV A 91, T |
7. 8 IfEI, Sowo wEwvT PriAv X8, W | e
A& qOIERYT ARSI
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3 %’ﬁ UTTAR PRADESH POLLUTION CONTROL BOARD
Ref. No: H05469 /-2, voiflodio—6s,/ a4t srav /2024 Dated: 10-01-2024

Shri Ajay Kumar Singh S/o Late Shri Onkar Nath Singh, R/o-18/188, Ayappa Temple, Sector-
8. Obra, Tehsil-Obra, Distt-Sonbhadra (U.P), Proposed for “Billi Markundi Building Stone
Gitty/Boulders Dolostone Mining Project (Khand-4)" at Gata no/ Arazi No, 7536 Ga. M|, near
Village - Billi Markundi, Taluka: Obra, District: Sonbhadra, Uttar Pradesh, Area - 4.0 ha

ue f& Shri Ajay Kumar Singh S/o Late Shri Onkar Nath Singh, R/o-18/188, Ayappa Temple, Scctor-8. Obra,
Tehsil-Obra, Distt-Sonbhadra (U.P), Proposed for “Billi Markundi Building Stone Gitty/Boulders Dolostone Mining Project
(Khand-4)" at Gata no./ Arazi No. 7536 Ga. Mi, near Village - Billi Markundi, Taluka: Obra, District: Sonbhadra, Uttar

Pradesh. Arca - 4.0 ha ROy A T HET WA | SWGT INfa A R IHE N @4 B &4 & Fmn &,
Rrad ol U0 AS N o (7w Fyarer e Prasen) sffrm, 1974 A aRI—25 T4 ag AGEOT AR T
Rrazon) s, 1981 @ URI—21 & e WAL /A wra fFa s aifard 2

T2 5 A ST 2Rd afE 9E feeeh ¥ famniE sovo WEAT 176 /2022 A A
M TP i 3PeT ¢ a1 A ailRa ey RS 17102023 B FuTa 3 fFraq &

)

...... 15 The Director Geology and Mining Department, Uttar Pradesh, the District Magistrates and the Superintendent
of Police in the State of Uttar Pradesh are directed to ensure that no mining is allowed to commence or continue
without obtaining of CTE/CTO from UPPCB as the case may be which fact has to be verified by them with

reference to the information uploaded by UPPCB on its website from time to time. ...... 3

78 f5 qo TANAL. BT WIRA SR W B AU F o4 A D TA A 20102023 B
ARIE Y AP @A9 Yee @ faeg arg (Igyvr farer qur frgEe) s, 1981 & gRI-310 & 3I7Id
RO qaR Afew frfe M T o7 Sad wehfa R @Rl Afew REie 20102023 F & T @™
aidia B 9 @ SuR W T g S wehia BN aanR) Afed @ $18 yfiewr a8 R man R G 8@
Wﬁéﬁmﬁqﬁa@aﬁﬁmakwhﬁﬂé./!ﬂammmﬁrﬁfhﬁiuﬁﬁ&ﬂﬁaq’ré'aw
e foar T ) ST @1 IF G ool (TguV Farvr aen FrEv) sffgE, 1974 @ ER1-25 @ ag
qeu fyarer aur frgaw) affigm, 1981 @ aR-21 F Seodd 8| 99 & gfea gmfed v@ S WA
@) 2 ¥ @ g U8 qaws € 6 e 39E B wee 3 AST 9 |

a0 SuRrad aftfa oot @ aRven &g (veyor AR vd ) afRfam, 1981 @ ER-317 @
wmmﬁ:ﬁmmm@mm¢mmm$mﬁnmm

fFy o 8-

1. AYE FHE B TR IIEA / HATAA WAl H1 Tehradl WHE | a4 fHar S 2|

) weH FRPIRE | ¥ ver A i & & a8 Jue zHe $ Fad gl @Ha s/ uea

quT TfaRoNa Wgfa B dhTa wae § FRea w9

R AREN B AR oA i g sl |

/
P& YTy SR

(7-2)
wfafem: PrefeRea & qund vd smaas SR &g N |
1. PRY®, y—ad td @fed FRurad, SR 1Y, Wi #aH, dEs |

qAEGTS |
forenferer), | e |

N

3.
4. gfera anfters /afves giers arflerss / gferd amgaa |ms |
5. foren @A e, | |
6. I gafarvr IfRyer, Srew .Y, Jodo WgHYT fATE dlS, EAS |
7. S YT, Sovo SEEVT P X, W | VA
W& qUIaRy s
(q<-2)
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UTTAR PRADESH POLLUTION CONTROL BOARD

Ref. No: H05469 -2/ vosfodt—es/ ¥ siev /2024 Dated: 10-01-2024

Shri Arun Singh Yadav, R/o- Village-Billimarkundi, Tehsil- Obra, District- Sonbhadra, u.pP.,
M/s Shri Mahadev Enterprises, Proposed Project of Bullding Stone (Gitti/ Boulder (Dolo
Stone)), in Gata No.- 4949 Kha, Village-Billimarkundi, Tehsil- Obra, District- Sonbhadra,

U.P., ( Area : 5.880 ha.)

ue f& Shri Arun Singh Yadav, R/o- Village-Billimarkundi, Tehsil- Obra, District- Sonbhadra, U.P., M/s Shri

Dolo Stone)), in Gata No.- 4949 Kha, Village-

Mahadev Enterprises, Proposed Project of Building Stone (Gitti/ Boulder (
Billimarkundi. Tehsil- Obra, District- Sonbhadra, U.P., ( Area : 5.880 ha.) R 3T THTE HE AT | SR afeid

mmmﬁmwmmﬁmmaﬁmﬁﬁﬁmwméﬂm(mﬁmwmﬁﬁm

SRFE, 1974 @ URI—25 U4 arg WeuvT Frawer @ frasvn) e, 1981 @ ERI-21 & ama WAL

/i Aa wra e s fferd 2
u‘e’%#ﬁ‘—fmmgﬁaamaﬁw,aéﬁaﬁﬁﬁaﬂnﬁﬂaﬂuqoﬁwws/mzzwﬁﬂﬁ

mwmmﬁmﬁqﬁamﬁﬁﬁ1?.1n.znza$§ﬂ‘ﬂﬁmﬁrﬂﬁﬂﬁ:—
“ ... 15 The Director Geology and Mining Department, Uttar Pradesh, the District Magistrates and the Superintendent
of Police in the State of Uttar Pradesh are directed to ensure that no mining is allowed to commence or continue

without obtaining of CTE/CTO from UPPCB as the case may be which fact has to be verified by them with
reference to the information uploaded by UPPCB on its website from time to time. ...... "

HgﬁiﬂmQﬂ.ﬁﬂ:&.mmﬁamaﬁwa%aqqmﬂﬁmm@‘a%ﬁﬁ‘ﬁmmzuzaﬂ%
AW ¥ AU @ Yed @ fiwg ar (wgww fawe qur o) s, 1981 @ gGRI-317 B I=id
Wﬁmmﬁﬁ%mwmlwﬁaﬁﬁwmﬁ%ﬂﬁﬂiﬁ20.10.2023ﬁf."tmﬁ3rqﬁ
Wﬁm*ﬂﬁﬁmmwmwmﬁmwmuﬁwﬁﬁmwmaﬁ
?ma’ﬁ;‘ﬁmqﬁmgarﬁrﬁ?uﬂ$mﬂaﬁa§./ﬁaaﬁ.wmmﬁa%ﬁa‘afiﬁ%mﬁau’léﬁw
aTe AT T 2| SHIE B S S o (wguvr frawer e ) sieim, 1974 P UR—26 T4 dq1Y
qegur farer qur =) afafiam, 1981 T GRI—21 & Iowigd 2| 9ad @ gfeTd WHfed Ud WH WA
aﬁmﬁwﬂgﬂmm%%mﬁw@%#waﬁwml

. STRYae ARt qedt @ ot § 9 (rgeer Prarw i o) sffiem, 1981 @ aR-31T @
T W vl BT GAT AR g e ARe) @ IR Aud ghg & fAeg e 3= s

farfa fa o 28—
1.mm§$wwaa/ﬁﬂmmaﬁmmﬁﬁﬁmm%t

» [ ARG A TE ven @ A & fF qE e gEE B e arell @A rgen/ 9eed
qo qafaRui Wty B doee wiE @ PR we D

& AP @ IAreR 9 e g sl

/
& iR AR
-2
gl Frfefed @ Eard U4 aaw@s riarel g U | il
1. PRY®, 4-a@ 1 @FEd FRee, IaR yow, Wiie Wad, TETs |
2 wow Wfya, Uou qateRer wHd sided wiRewvr, sataxer e, Rt @vs, wmd TR,
TGS |
3. frenferer, | |
4. gfers anfiers /aftes gfers anfiers / gfera amgaa EE |
5. foren @M ISR, A |
6. §& yafawor AfER, Aed L2, Soxo FgEY FEEw A, FEAS |
7. & ST, Sovo ST P A, W | MW
&I YRl AR

-
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259 A pumm— . 1
o ST Te¥ ygyer fFEFor 98
2 UTTAR PRADESH POLLUTION CONTROL BOARD
N (4
Ref. No: H05469 /-2 vosfiodio-ss /7 sirdv /2024 Dated: 10-01-2024

Shri ikhhishek Kumar Singh S/o0 Arvind Kumar Singh, R/o- Villnge & Post- Chhitauni,
District- Varanasi, U.P., M/s Unnti Engineering, Proposed River Bed Sand/ Morrum Mining

Project from Son River located at Gata No.- 221 Cha, Village- Sasnal, Tehsil-Obra, District-
Sonbhadra, U.P., M/s Unnti Engincering , Lease Area: 18.215 ha

g& f& Shri Abhishck Kumar Singh S/o Arvind Kumar Singh, R/o- Village & Post- Chhitauni, District-
Varanasi, U.P., M/s Unnti Engineering, Proposed River Bed Sand/ Morrum Mining Project from Son River located at Gata
No.- 221 Cha, Village- Sasnai, Tehsil-Obra, District-Sonbhadra, U.P., M/s Unnti Engincering , Lease Arca: 18.215 ha forst
T THIE BET WRRT | SIS affd wd W IHE gN G4 BT aid fHar o 8, e ol = 9w
et (rgwor frawor wen o) sffam, 1974 @Y uRi-25 vd arg wgwer farer e FeEen) sfefaE, 1981
B URI—21 & A=a WAL /AN wra e wrer arfard 21

gz f6 Wi st eRa afRewor, 8 Reelt § faref= sfogo w&m 176 /2022 3 dE)
W g offe sRea vd s ¥ qiRa AW fRSie 17.10.2023 & GETA 3w fA=aq 8-

“..... 15 The Director Geology and Mining Department, Uttar Pradesh, the District Magistrates and the Superintendent
of Police in the State of Uttar Pradesh are directed to ensure thot no mining is allowed to commence or continue
without obtaining of CTE/CTO from UPPCB as the case may be which fact has to be verified by them with
reference to the information uploaded by UPPCB on its website from time to time. ......"

7 & A0 SN, gRT uRa SwWie IRy 3 AqueH ¥ v a1 @ 9F AP 20102023 B
HeZH | s @19 e & vg 9y (Igu faro qen fason) sfifgm, 1981 @ aR1I-317 & 3ria
HRU qaRn Aifew et fFar wan ar) S9 weffa FRoT gt Aifew faTie 20102023 H A 3@
A 8 O @ IR A P13 gNT Sad Heiid HRY gdiil Aifed @1 ®ig yfaswy [al fedr 1ar IR T &
T 41 ¥ O U4 9y AfRfEm & swfa AL /@AM ya R 9 @ dey § e fE dda w
IdeA fbar T | 3BE P I G 9o (Agu Frawer qur fraEen) sffm, 1974 @ aR-25 U9 9y
yeyul frarer qenr s st aw, 1981 @ aRI-21 &1 SooiEE B | 9 @ gReTd wHfRd Ud WH W@l
&l &9 H @A §2 T§ AAED © (& AU IPIE D AT DI AdbT W |

I IR aforg dgl F IR ¥ g (weuvr FaR g9 o) s, 1981 @ aR—310 B
%ﬁwmwﬁ:ﬁmmm@mﬂW%a@ﬁmwsm%mﬁﬁwm

f&a —

1. AP HIE @ TR SAIGA / HUTa- Wihar B depral UWTd | a5 fbar ofmar 2|

2. G ARFRGT | ge & B R 2 fF @ IUA gBE F A ah @ 3 /v

o qataRiy ©EHR B depe wE ¥ PR aw 3 |

AP B AR gF i ¥y sl
/
& qaiaRer Iy
sfafel: Frafafea o quard v smavgs srfad &g Ya| e

1. Few®, -a@ vd @fved ey, Sar Ry, @fia wea, aaes |
2. GeW Hiud, U gfeRvr gME ides Wiftewv, qufarvr PRwmem, Rt wve, Tmd TR

G |
foremfererd, |Fve |

3,
4, Iefers / A Jefleran G IBET
5. gwuﬂ%ﬁﬁl . |
6. & TR JRHR), Arsd A, Sowo weyY Py A€, FEs |
7. &3 IRF, Sowo wgwvr FraEwr A€, | | ™
& qgERor ARHR)
(-2

- — —_—— =
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. \‘%{% UTTAR PRADESH POLLUTION CONTROL BOARD

Ref. No: H05469 /-2, gostodlo—ss,/ 38 v/ 2024 Dated: 10-01-2024

Shri Rajeev Kumar Sharma,R/o- 59- Chakarpuri Paper Mil Colony Near Metro City
Nishatganj Mahanagar Lucknow,,Uttar Pradesh, Proposed for Mining of Gitti Boulder (Dolo
Stone) Mining Lease Area at Araji No:-4478 Chha, Village-Billimarkundi, Tehsil -Obra
District-Sonbhadra , Uttar Pradesh, Area 1.80 ha.

g & Shn Rajeev Kumar Sharma,R/o- 59- Chakarpuri Paper Mil Colony Near Metro City Nishatgan)
Mahanagar Lucknow,,Uttar Pradesh, Proposed for Mining of Gitti Boulder (Dolo Stone) Mining Lease Area at Araji No:-4478
Chha, Village-Billimarkundi, Tehsil —Obra District-Sonbhadra , Uttar Pradesh, Area 1.80 ha. Tl 31 3&18 @@1 WA |
SRIE aftfd ®Id W IO 5N @ &7 dd fgr o 8, e ol wow a8 A o (aguor Faroer qan
Fr=mn) fefam, 1974 9 aR1—25 U9 arg wouwr famer @ frfEen) fefam, 1981 @ aR-21 @ I
AR /AAN wra B s aifyard 2

e & i sy eRa afewo, 7€ ool o faamefi= aflovo E&m 176 /2022 3HA &
T YE 3% 3T vd s F wilke amwr fRATe 17.10.2023 @ {wwd W Fr=raq 8-

“...... 15 The Director Geology and Mining Department, Uttar Pradesh, the District Magistrates and the Superintendent
of Police in the State of Uttar Pradesh ore directed to ensure that no mining is allowed to commence or continue
without obtaining of CTE/CTO from UPPCB as the case may be which fact has to be verified by them with
reference to the information uploaded by UPPCB on its website from time to time. ...... "

7 f& =70 A grr TRd S R @ e J U a8 & 9 A 200102023 @
AT W AU @4 Uee @ fAeg Iy (Weuvr ferwr qur faEen) afftaE, 1981 @ UR-317 @ Ida
®RY qaRn e e fFar mar or| S Heffa aruwr aqet Aifew R9ie 20.102023 d & 7R @l
aAid & oM @ SUN A1 IPHI3 g1 9ad Weid SRY a3l Aifed &1 $1E wfaecx 78 g mar ik T &
T A€ W W U9 g ARfAEE F smrta AL /AAN wa R 9 @ Haw F Ry fBF odd w
IaeA far a1 8| 3P BN SaW fd ol (guvT Farer qur faE) sffem, 1974 @ ar-25 v Ay
yegv farer aen o) sffaam, 1981 @ URI-21 & Sewiud B 99 @ e wHRd U9 o w@ed
@ &2F ¥ @ g U7 AEES ¢ [ 31U 3H1E B WAed B A A |

3. g aftfa @t & oRved ¥ Ay (rgwor frarer vd i) sfifas, 1981 @ gR-317 @
mWﬂﬁ;ﬁﬁmmﬁgﬁmaﬁWﬁ$mmm$Mﬁqwm
e g w9 -

1. YD) Pl  GAW SIS/ Haled Ui 1 bl WId Q < fhar oirar 2

2 Hﬂﬂﬁﬁﬂﬁﬁﬂ?&ﬁﬂlﬂﬁﬁ%ﬁiﬂwmaﬁﬁaﬁmﬁﬂﬁﬂagm/m

aT qaiaveii ®afd S dosld e @ e & S

e ARE B AT vF Pt g st

/
H& qgiarer e

(§5-2)

siafef: Frfafea o1 qert @ smavas srfard &g M)
1. Feve, 4« @ afied freem, Iar 2w, af yaq, d@Ts |
2 WWWWWWWWWWWWW

AEGTS |
Rrenferer, |rne |

3.
4. e / afte Ieflersh I
5. gﬁﬁ AferHT, '\“I’?;?ﬁ-ﬂl b |
6. T TR ISR, e A, Sowo wgEv PraEw A, F@TS |
7. &t @, Sow0 ST Pz A, W | MUA
T qgIERer ARSR
(F-2)
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~ UTTAR PRADESH POLLUTION CONTROL BOARD
Ref. No: HO05469 ,/¥1-2,/vocfodto—se /adt amdwr /2024

Dated: 10-01-2024

1532: Asll;l :rl‘:l}lt:nl:sildd:: 61, Bari Dala, Dala, Tehsil- Robertsganj, District- Sonbhadra, U.P,
po olo Stone"(Gitti, Boulder) Mine Project located at Araji No.- 5593 ka, Khand

No.- 08, Villlage-Billimarkundi, Tehsil- Robertsgan), District- Sonbhadra, U.P, M/s Amit
Enterprises, Leased Area -4.230 ha

Ue b Shri Amit Mittal, Add.- 61, Bari Dala, Dala, Tehsil- Robertsganj, District- Sonbhadra, U.P, Proposed
"Dolo Stone"(Gitti, Boulder) Mine Project located at Araji No.- 5593 ka, Khand No.- 08, Villlage-Billimarkundi, Tehsil-

Robertsganj, District- Sonbhadra, U.P, M/s Amit Enterprises, Leased Area -4.230 ha for 9y &t g@1g Fer A | FURTeRT
affa wrd W 3P R @9 @1 S e o R, Rrad Rl Tow A ¥ wa (e Frawor aan faEm)
Fff¥T, 1974 A uRI—25 U9 Ay weuwr fraror e fHaEn s, 1981 # gRI-21 B F=rEa AL
/AN wra o s aftard 2
uzﬁsqﬁ?ﬁumfmgﬁaarlﬁwm,aéﬁﬁhﬁﬁmmﬁﬂaﬁomﬁm1?6/2ozzar=1=1a‘n:.:rﬁ
T Y WifE IR T 3§ W amdw RefE 17.102023 @ G S A 8-
“....15 The Director Geology and Mining Department, Uttar Pradesh, the District Magistrates and the Superintendent
of Police in the State of Uttar Pradesh are directed to ensure that no mining is allowed to commence or continue

without obtaining of CTE/CTO from UPPCB as the case may be which fact has to be verified by them with
reference to the information uploaded by UPPCB on its website from time to time. ...... v

& 5 70 TAND. R UG SuRiad AW B Iue § Xod aS @ 93 A 20102023 B
MR ¥ AT @ TR @ e g (GE PR qun fa) sffiaw, 1981 @ aR-31Y & S
HRU T AfEE FBrfd fear AT | S Wehta RY adRl Afed fRAE 20102023 H @ Th @R
mﬁaﬁmﬁ$mﬁﬁﬁémwﬁ?ﬁﬁwmmmmnﬁwqﬁﬁmwmaﬁ
maﬁﬁmaqﬁargaﬁ!ﬁw%wﬁﬁm.aﬁ/#ﬁ.ﬂaﬁ.m%ﬁmﬁa%ﬁﬁuﬁﬁ%ﬂfﬁatﬁéatﬁ
AT far T 2| 3P o1 Sad @ ol (9guv Frawer gen ) i, 1974 & URI—25 T4 d1g
SreFer farer qen Framw) sfdfEE, 1981 B aRI-21 B Sewmd 8| 99 P GRET FHled T4 W WA
# = ¥ Y@ g Ug Javd ¥ 6 e 3H18 B warer B UHT S |

I IURYEd affa aeai @ ufed ¥ arg (reu frarer vd ) sftfE, 1981 @Y aRI-31T7 B

mwwﬁﬁﬂmmmgﬁﬁmm$mmm$mﬁmﬁm
feta f@d @i 28—

1. ATH THE B GAR IS / HaTer Uihdr B AchId W1d | a< fHar S & |

» [Ed IRERE ¥ T e A o @ 5 a' ud gHE H A arell @ st/ 9ee
qenr qataxoia &afy B aoerd g A PR w9

W AE B SgAreE oA i &g sl |

/
o qafarer AfEaR

(FT-2)
yfaferf: FreafaRad = ge=rd @ amawgs srdaE eg afva|
1. PrRY®, 9—ad @ @Hed FRuey, SR ueY, WiFe Had, dEes |

TGS |
frenfare, |9 g |

3.
4. gferm afers /3R e sreflers / gfer amgaa e |
5. forem @ afeRl, dmg |
6. T TUEGRYT MBI, ANeel S8, I0¥0 WguVl A 4T, TES |
7. & e, Sowo wewer PRI a@rd, e | \V\)\
T TR R
(gee-2)
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Annexure No.2

Bty RenErer), AT

262

i 633/08 NoO-S92) 202 4 feie— o107 21

TS

1. THN AR, 2. IufoTATSN, 3. @ ARHER,
(@), AT /A, |9 |
|9 | |9 |

pugr 70 iy gRG iftrever, A fReell g1 aN0Y0 HXEAT-592 /2024 News Item titled
"Sonbhadra ®1gal A Ryer gdndei &1 ag wgwor fAE, WM YR " appearing in
newstrack.com dated 24.03.2024 {275 —22.052024 &1 §eH TEV HX | Ia0 THRI H HO AT
eRa v # AR afovo deai—176 /2022 o= e 99 g o 3fear Td o= #
qiRe 3w fRA1$—-17.10.2023 & IFUeH # SHUG—AATE @ 08 YRR &=+ gRArHR & favg
qrg (wgwol frarer dur ) afdfs, 1981 (@Uraefd) @ 9RT 31-T @ IA=IId 080 HgHYT
e 98, a@as & faff= u=l Reifed 10012024 g°1 9= ey O f& T 2, o)
T U9 sramfadl e g |

Fe: el ey A o B fF w0 wgra eRa aiffewer § Iad wdRor # smemied
UTTTd 08 TR A4 gRASHIS @l Hfderm g=1 gRAREd /afw &1 @ /9Raes e
ufdafyd R JUTEREN! P Gfad | I D1 T 3040 YSuU R0 9, dE@TS F URd

B0 &1 ard 9T @ Gy FHTEEER B UK S| H10 TH0SN0S0 ¥ Iad THNur @ arfis
gdrs fasied—11.07.2024 39 &1

i
@_LF"T- W

(T= R e
e

A6 T dgfadid—
wfafefd— wew wfea, Sowo ygwwr o @1, dowo 128, Y wve, TR TR, TEEE 9@
HIER o ufd |

Rremfarerd,
H9E |
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WWW‘El

(gferet ITFATT)
gaie Y29 /@fie /2024 fesis ©9 /09 /2024
F0 Y AERT gUCR WIguIY,
qréR—Af 3T 98 AT g sy g TP AT
frardt |10—10 /40, fieed TR, aev,
oTHT—3NENT, W—Wl

I WeT H SUG—WE @) dedrd—aiexr Red am-fieelt RS &
RIS AEAT—4949% YhaT—5.880 o &7 TR ey /Ao (Sl FH) BT 10 N
@ geel & i 15.12.2022 I s 14.12.2032 T & qafy @ forw Whad 2|

g IRBN, Sowo ygww FriEwr A€, T wmEfer, AR @ UF
HEAT—-Go 865/0A no. 592/2024 faTies 00.09.2024 RT AT HIAT AT & fb @A
IR BT ST |l ey % afRIfT od Gear—18 @ arelie ¥ gRaTTT
@ faog a1 e I/ ydrdy B @ qem A HeRld ooy, §=d) ey wwrd
g @ A H v Mafag

ST & T H I a1 & Ao T g i, 92 e #
AT 3NOTO H0-592 /2024 News Item titled “Sonbhadra BTZeT # Rer TUTdfdY
CARCIR S AL R, S URT HTHCT" Appearing in newstrack.com dated 24.03.2024 H
qIRd 3 &1 sguTer fFy oM & Bide ] "o sty wRa aiieeer § @i
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The detail of 08 mining leaes about status of obtaining EC, whose are covered in OA 592 of 2024

Sr. Name & Adderess of lease E.C. Obtained E.C. status Closer Order Dated
No. or Not
(YYes/No)
1
M/s Smt. Vindumati Devi, w/o Shri Ram
Chandra Ratna, resident-Bijri, Harua, Churk, 144/Parya/SEIAA/5858/2021
District-Sonbhadra, Sand Stone (Khanda, Gitti Yes Dated 27.07.2022 H05469/C-2/NGT- 10.01.2024
and Red Morum) Mining Project, Gata No.-52, Copy enclosed as Annexure- |  66/closer order/2024 A
Sirsia Thakurai, Tehsil-Robertsganj, District- Al
Sonbhadra
2
M/s Shri Gyanendra Tripathi, Address-Ward No.]
21, Ashok Nagar, Tehsil-Robertsganj, District- The mining lease has not
Sonbhadra, Mining Project Dolo Stone (Gitti, NO obtained Environment H05469/C-2/NGT- 10.01.2024
Boulder), Araji No.-7536Ga Mi, Khand No.-2, Clearence and presently it is 66/closer order/2024 R
(Lease Area 4.00 Ha) Village-Billi Markundi, non-functional.
Tehsil-Robertsganj, District- Sonbhadra.
3
M/s Shri Ajay Kumar Singh, S/o Shri Baijnath The mining lease has not
Singh, M/s AKS Industries .514/15’ Ambrosia obtained Environment HO05469/C-2/NGT-
Apartment, Lanka, Varanasi, Gata No. 02 Ga, NO - 10.01.2024
- . ; AR Clearence and presently it is 66/closer order/2024
Village- Jatajua, Tehsil- Duddhi, District- -
non-functional.
Sonbhadra.
4 M/s Shri Ajay Kumar Singh, S/o Shri Omkar
Nath Singh, resident-18/188, Ayyappa Temple, EC22B001UP187607 File No.
Sector-8, Obra, Tehsil-Obra, District- 6711 Date of Issue EC -
Sonbhadra, Billi Markundi, Stone Gitti/Boulder Yes 03.06.2022 62;)0?(?5;/5&:31\/]50—;4 10.01.2024
Dolostone Mining Project (Khand No. 04) Gata Copy enclosed as Annexure-
No.-7536Ga, Mi., Billi Markundi, Obra, A2
Sonbhadra.
5
Shri Arun Singh Yadav Resident-Billi EC22B001UP184723 File No.
Markundi, Post-Obra, Tehsil-Obra, District- 7149-6803 Date of Issue EC |
Sonbhadra, M/s Shri Mahadev Enterprises, Gata Yes 12.09.2022, 6';2?§§;/§r§$§)24 10.01.2024
No.-4949Kha, Village-Billi Markundi, Obra, Copy enclosed as Annexure-
District-Sonbhadra (5.880 hectare). A3
6
Shri Abhishek Kumar Singh, S/o Mr. Arvind
Kumar Singh, resident of Chhitauni, District- 167/Parya/SEIAA/6299/2021
Varanasi, M/s Unnati Engineering River Bed Yes Dated 10.08.2021, H05469/C-2/NGT- 10.01.2024
Sand/Moram Mining Son River, Gata No. Copy enclosed as Annexure- | 66/closer order/2024 R
221Chha, Village-Sasnai, Tehsil- Obra, District- A4
Sonbhadra.
7
Shri Rajeev Kumar Sharma Resident-59, EC22B001UP123805 File No.
Chakarpuri Paper Mill Colony, Near Metro City, 7062-6749 Date of Issue EC |
Nishatganj, Mahanagar, Lucknow Araji No.- Yes 01.07.2022, 6';2?§§;/§r§$§£ 4 10.01.2024
4478Chha, Village- Billi-Markundi, Post-Obra, Copy enclosed as Annexure-
District- Sonbhadra (1.80 ha). A5
8
Shri Amit Mittal, Resident-61, Bari, Dala, Tehsil; The mining lease has not
Robertsganj, District-Sonbhadra, Araji No.- NO obtained Environment H05469/C-2/NGT- 10.01.2024

5593Ka, Khand No.-08, Village-Billi Markundi,
Post-Obra, Tehsil- Obra, District-Sonbhadra.

Clearence and presently it is
non-functional.

66/closer order/2024

23



Annexure-Al

26ztate Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Nagar, Lucknow-226 010
Phone : 91-522-2300 541, Fax : 91-522-2300 543
E-mail : doeuplko@yahoo.com

Website : www.seiaaup.com

TD, S'mk'
$hri Binduwati Devi,
R/o village- Bijri Harhua, churk,

District- Sonebhadra, U.P- 231216

Ref. No.......f..9..’4....../Parya/SElAAjsszslzoz1 Date: 27__Juiy, 2022
Sub: Amendment in Environmental Clearance for Proposed Sand Stone (Khanda, Gitti & Red
Morrum) Mine at Gata No.-52Mi, Village- Sirsiya Thakurai, Tehsil- Robertsganj, District-
Sonebhadra, U.P., (Leased Area -2.024 ha.).

Reference- MoEFCC Proposal no- SIA/UP/MIN/239225/2021 & SEIAA, U.P File no- 5828

Dear Sir,

This is with reference to your application / letter dated 31-12-2021 on above
mentioned subject. The matter was considered in 615" SEAC in meeting held on 03-01-2022
and 626" SEIAA meeting held on 06-07-2022.

SEIAA/SEAC  agreed to amend the environmental clearance letter no.
141/Parya/SEAC/5828/2019, dated 12/06/2021 as per the below details.
1. On-line proposal No. SIA/UP/MIN/239225/2021
2. File No. allotted by SEIAA, UP 5828
3. Name of Proponent Smt. Bindu Wali Devi W/o - Sri Ram Chandra
Ratna

R/o Bijari Harhua, Churk District: Sonbhadra
(U.P.). 231206
Sand Stone (Khanda,Gitti & Red Morrum Project

4. Full correspondence address of
proponent and mobile no.
5. Name of Project

6. Project location Arazi No: 52 Mi
(Plot/Khasra/Gata No.)

7. Name of River NA

8. Name of Village Sirsiya Thakurai

9. Tehsil Robertsganj

10. District Sonbhadra (U.P)

11.Name of Minor Mineral
12.Sanctioned Lease Area (in Ha.)
13. Mineable Area (in Ha.)

Sand Stone (Khanda, Gitti & Red Morrum)
2.024 Ha
1.61 Ha (0.414 Ha safety margin)

14. Zero level mRL NA
14. Max. & Min mrl within lease Maximum mRL is 287.2 mRL and Minimum mRL
area is 285.3 mRL
15. Pillar Coordinates (Verified by
DMOQ) Points Latitude Longitude
A 24°52'08.57"N 82°59'32.19"E
B 24°52'09.13"N 82°59'37.18"E
G 24°52'05.03"N 82°59'37.57"E
D 24°52'04.30"N 82°59'31.21"E
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Amendment in Environmental Clearance for Sand Stone (Khanda, Gitti & Red Morrum) Mine at Gata No.-52Mi, Vill

Sirsiya Thakurai, Tehsil- Robertsganj, District- Sonebhadra, U.P., (Leased Area -2.024 ha.).

16. Total Geological Reserves 5,82,818 m’
17. Total Mineable Reserves 33,600m? per year
18. Total Proposed Production (in Year Overburden / | ROM sand Stone
five year) (Sand Stone (Khanda, Morrum Gitty, Khanda,
Gitti & Red Morrum) (cum) Boulders (cum)
22400 33600
2" 22400 33600
3™ 22400 33600
4" 22400 33600
5t 22400 33600
Total 112000 168000
19. Proposed Production/year Year Overburden / | ROM sand Stone
Morrum Gitty, Khanda,
(cum) Boulders (cum)
1" 22400 33600

20.

Sanclioned Period of Mine lease

10 Years (Lease Life  27.05.2016 to 26.05.2026)

21,

Production of mine/day

* ROM sand Stone Gitty, Khanda, Boulders
= Qverburden / Morrum

22. Method of Mining Open cast, Manual, Semi-mechanized
23. No. of working days 250

24. Working hours/day 8 hours/day

25. No. Of workers 25

26.

No. Of vehicles movement/day

11-17 Vehicles movement/day

27.Type of Land Open cast, Manual, Semi-mechanized
28. Ultimate Depth of Mining 30m
29. Nearest metalled road from site | Sirsiya Thakurai Village road

30.

Water Requirement

PURPOSE REQUIREMENT(KLD)
Drinking 0.35 KLD
Suppression of dust 3.6 KLD

Plantation 2.024 KLD

Others (if any) NA

Total 6.0 KLD approx..

31.

Name of QCI Accredited
Consultant with QCI No
And period of validity.

M/s Environmental Research and Analysis,
Lucknow (U.P.) Certificate No.
NABET/EIA//1922/RA0200 and Extension valid up
to 30/12/2022

32.

Any litigation pending against the
project or land in any court

NO

33.

Details of 500 m Cluster Map &
certificate issued by Mining
Officer

Letter No-2001/Khanij/2020 Dated 28-09-2020

34.

Details of Lease Area in approved
DSR

NA

35. Proposed EMP cost Rs 25,00,000/-
36.Proposed Project cost Rs 90,00,000/-
37. Length and breadth of Haul Road | 150 m length and 6 m width

38.

No. of Trees to be Planted

2024

" 268
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Amendment in Environmental Clearance for Sand Stone (Khanda, Gitti & Red Morrum) Mine at Gata No.-52Mi, Village-

Sirsiya Thakurai, Tehsil- Robertsganj, District- Sonebhadra, U.P., (Leased Area -2.024 ha.).

Rest all the contents mentioned in environmental clearance letter no.
141/Parya/SEAC/5828/2019, dated 12/06/2021 shall remain same.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

(Ajay Kumar Sharma)
Member Secretary, SEIAA

................. [Parya/SEIAA/5828/2019 dated: As above

Copy, through email, for information and necessary action to —

1.

The Principal Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email — soenvups@rediffmail.com)

Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of
India, 3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, lor Bagh Road, New Delhi-
110003 (email = sudheer.ch@gov.in)

Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of
Environment, Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”,
Aliganj, Lucknow — 226020 (email — rocz.lko-mef@nic.in)

District Magistrate Sonebhadra.

Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran
Bhawan, Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppch.com)
Copy to Web Master for uploading on PARIVESH Portal.

Copy for Guard File.

(Ajay Kumar Sharma)
Member Secretary, SEIAA
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| | 270
. State Level Environment Impact Assessment Authority, Uttar Pradesh

3 Directorate of Environment, U.P.
Vineet Khand- 1, Gomti Magar, Lucknow - 126 010
Phone : 91-522-2300 541, Fax : 91-522-2300 543

Tao, E-mail : doeuplio@yahoo.com
Smt. Binduwati Devi, Website : www seizaup.com
R/o Village- Bijri Harhua, Churk,
District- Sonebhadra, U.P- 231216
Ref. No........ ,[:” .......... [Parya/SEAC/5828/2019 oate{ Hune, 2021

: tal for P Sand i & Red Morrum) Mine” at Gata No.- 52

Dear Sir,

Please refer to your applicationfletters received in this office on 12-09-2020, 29-02-2020, 06-01-2021, 30-09-
2020, 20-01-2021 & 15-03-2021 addressed to the Chairman/Secretary, State Level Environment Impact Assessment
Authority (SElAA) and Director, Directorate of Environment Govt. of UP on the subject as above. The State Level Expert
Appraisal Committes considered the matter inits meetings held on dated 13-01-2021 and SEIAA in its meeting dated 15-
01-2021 & 08-06-2021.

A presentation was made by the project proponent along with their consoitant Mjs Epsilon Projects Pvt. Ltd.
The proponent, through the documents submitted and the presentation made informed the committee that:-

1. The emvironmental clearance is sought for "Sandstone (Gitti Boulder & Red Morrum) Mine™ Project at Gata No.- 52
M, Village -Sirsiya Thakurai, Tehsil- Roberisganj, District- Sonebhadra, Uttar Pradesh, [Lease Area -5 Acre or 2.023

Ha).

2. Sallent features of the project as submitted by the project proponent:

1 | Ondine Proposal No, SIAfUP/MIN/17 2302/2020

2 File No. allotted by SEIAA UP 5828

3 | Name of Proponent smt. Binduwati Devi Wio Sh. Ram Chandra Ratna

4 Full correspondence address of proponent R/fo- Village- Bijri Harhua, Churk, Dist.-5onebhadra, Uttar Pradesh.

and mobile no. Maobile No-9839234256
Email ID-binduwati2020@gmail.com
5 Name of Project Proposed “Sandstone [Gitti Boulder & Red Morrum) Mina®
Project

5] Project location (Plot/ Khasra /Gata No.} 52 M

7 Name of River NA

] Mame of Village Sirsiya Thakural

9 Tehsil Rnherqg‘anj

10 | District Sonebhadra

11 | Name of Minor Minaral Sandstone (Gitti Boulder & Red Morrum) Mine

12 | Sanctioned Lease Area (in Ha.) 5 Acre or 2.023 Ha

13 | Max. & Min mr within lease area 287.2 mRL & 285.3 mRL

14 | Pillar Coordinates{Verified by DMO) Pillar No Latitude N Longitude E
A 24°52'08.57T"N §2°59'32.19"E
B 24°52°09.13°N 82°55'37.18"E
C 24°52'05.03"N 82°59'37.57"E
D 24°52'04.30"N 82°59'31.21"E

15 | Total Geological Reserves 7,69,9%6 m3

16 | Total Mineable Reserves in LD MA

17 | Total Proposed Production Year Preduction (Red Morrum/5and Stone)
2020 1,50,000 m"

| - — — 2021 143,073 m’
18 Pfupu‘smi Production Same 35 totabproposed production
19 | Sanctioned Pericd of Mine leaze 10 Year ‘
| 20 | Preduction of mine/day S00in3 [Approximately)
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21 | Method of Mining Opencast Semi -mechanized I
22 | No. of working days 300 days ;
23 | Working hours/day 8 HoursfDay
24 | No. of workers 51
25 | Ne. of vehide movement fday Tipper-14
26 | Type of Land Revenue Land
27 | Ultimate Depth of Mining 15 m a5 per DEAC EC
28 | Nearest Metalled road from site Sirsiya Thakurai Village Road
29 | Water Reguirement PURPOSE REQUIREMENT
(KLD)
Domestic Water Emlpr.dfwnrkﬂ 01.53
Dust suppression @2 Lit/ Sgm 14.88
Plantation @2 Lit/plant 2 times 00.80
Others -
Tatal 17.21
30 | Name of QC1 Accredited Consultant with GG Mfs Epsilon Projects Pvt Ltd High Court Stay
Mo and period of validity.
31 | Any litigation pending against the project or Mo
land in any court
32 | Details of 500 m Cluster Map & certificate Letter No.-2001/ Khanijf2020, Dated-28-09-2020
Verified by Mining Officer
33 | Details of Lease Area in approved DSH MNA
34 | Proposed CER cost 1,30,000/- Rs.
35 | Proposed EMP cost 5,83,500/-Rs
36 | Length and breadth of Haul Road. Length-1.24 Km, Breadth-6.0 m
37 | No of Trees to be Planted 200
38 | Source of Water Private Tanker
3. The mining would be restricted to unsaturated zone only above the phreatic water table and will not intersect the

ground water table at any point of time.
4. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-fragile zone such
as habitat of any wild fauna.
There k& no litigation pending in any court regarding this project.
The project proposal falls under catezory—1({a) of EIA Natification, 2006 {as amended).
Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC) hafd on  13-01-2021
the State Leve! Environment impact Assessment Authority (SEIAA) in its Meeting held ]5—0141]20 & 08-06-2021 and
decided to grant the Environmental Clearance 1o the title project for collection of 1,50, 000m’ in year 2020 and

1,43,073m’ in year 2021 is proposed in lease area 2.023 ha subject to effective implementation of the following General
Conditions and specific conditions:

oo

Generzal condition:
1 This environmenta! clearance Is subject to allotment of mining lease in favour of project proponent by District
Administration/Mining Department.

2 forest clearance shall be taken by the proponent as necessary under law.

3. Any addition of the mining area, change of Khasra numbers, enhancement of capacity, change in mining
technology, moderization and scope of working shall again required prior environmental clearance as per EIA
notification, 2006.

4. No change in the calendar plan including excavation, quantum of mineral and waste shall be made.

5. Mining will be carried out as per the approved mining plan. In case of any violation of mining plan, the
Environmental Clearance given by SEIAA will stand cancelled.

b Four ambient air quality monitoring stations shall be established in the core zone as well as in the buffer zone for
RSPM, SPM, SOy, NO, monitoring. Location of the stations should be derided based on the meteorological data,
topegraphical features and environmentally and ecologically sensitive targets and frequency of monitoring should
be undertaken in consultation with the State Pollution Control Board, The monitored data for criteria pollutants
shall be regularly up loaded an the company's website and also displayed at website.

7. Data on ambient air quality (RPM, SPM, S0,, NO,) should be regularly submitted to the Regional office, MoEF,
Gol, Lucknow and the State Pollution Control Board [ Central Roflution Control Board once in six months.

a Ambient air gquality at the boundary of the mine premises ‘shall confirm to the norms prescribed in MoEF
notification no. GSA/RIG(E) dr 16.11.09.
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g, Fugltive dust emissions from all the sources shall be controlled regularly, Water spraying arrangement on
haul roads, loading and unloading and at transfer points shall be provided and properly maintained.

10. Measures shall be taken for control of noise levels below B85 dBA in the work environment. Workers
engaged in operations of HEMM, etc. shall be provided with ear plugs / muffs and health records of the workers
shall be maintained.

11. Industrial waste water (workshop and waste water from the mine) should be properly collected, treated so as to
conform to the standards presoribed under GSR 422 (E) dated 19th May, 1993 and 31st December, 1993 or as
amended from time to time. Ol and grease rap shall be instalied before discharge of workshop effluents.

12.  Personnel working in areas shall be provided with protective respiratory devices fike mask and they shall also
be imparted adequate training and information on safety and health aspects.

13.  Specizl measures shall be adopted to prevent the nearby settements from the impacts of mining activities.

14.  The transportation of the materials shall be limited to day hours time only.

15,  Provision shall be made for the housing the labourers within the site with all necessary infrastructure and
facilities such as fuel for cooking, mobile toilets, safe drinking water, medical health care, créche etc. The housing
may be in the form of temporary structures to be removed after the completion of the project.

16. A separate Environmental Management Cell with suitable qualified personnel shall be set-up under the control of
a Senior Executive, who will report directly to the Head of the Organization.

17. The Project Proponent shall inform to the Regional Office, MoEF, Gol, Lucknow and State Pollution Control
Board regarding date of finandal closures and final approval of the project by the concerned authorities and the
date of start of land development werk.

18. The funds earmarked for environmental protection measures shall be kept in separate account and shall not
he diverted for other purpose. Year wise expenditure shall be reported to the MoEF, Gol, Lucknow and State
Pollution Control Board

19. The Regional Office, MoEF, Gol, Lucknow and State Poffution Control Board shall monitor compliance of the
stipulated conditions. A complete set @ documents including Environment Impact Assessment Report,
Environmental Management Flan, Public hearing and other documents information should be given to Regional
Office of the MoEF, Gol, Lucknow and State Pollution Control Board

20. A copy of the environmental clearance shall be submitted by the Project Proponent to the Heads of the Lacal
Bodies, Panchayat and Municipal Bodies as applicable in the matter.

21. The Project Proponent shall advertise at least in two local newspapers widely drculated, one of which shall
be in the vernacular language of the locality concerned, within 7 days of the issue of the clearance letter
informing that the project has been accorded environmental clearance and & copy of the clearance letter is
available with the State Level Environment Impact Assessment Authority {SEIAA),

22. The Project Proponent has to submit half yearly compliance report of the stipulated prior environmental
clearance terms and conditions in hard and soft copy to the SEIAA,U.P. on 1st lune and 1st December of
each calendar year.

23. The SEIAA may alter/modify the above conditions or stipulate any further condition in the interest of
environment protection.

4. Concealing factual data or submission of falseffabricated data and failure to comply with any of the conditions
mentioned above may result in withdrawal of this clearance and attract action under the provisions of
Environment (Protection) Act, 1986.

Specific Conditions:

L. If in future during the progressive mining this lease area becomes part of cluster i.e. area equal to or mare than 5
ha., limited to B8-1 category, then additional conditions based on the EIA conducted by the concermed leass
haolders shall be imposed and joint EMP shall be implemented. The lease holder shall mandatorily follow all the
imposed conditions otherwise it will amount to violation of £.C conditions. IT the certificate related to cluster
provided by the competent authority is found false or incormect then punitive actions as per the law shafl he
initiated against the authority issuing the cluster certificate.

2 The project proponent shall obtain the forest dearance and permission of Central and State Governmeant as per
{aw under the provisions of Forest (conservation) Act, 1980 before the start of work.

3. The mining lease holders shall, after ceasing mining operations, underiake re-grassing the mining area and any
other area which may have been disturbed due to their mining activities and restore the land to 3 condition which
is fit for growth of fodder, flora fauna etc.

4, if the proposed project s situated in notified area of ground water extraction, where creation of new wells for
ground water extraction is not allowed, requirement of fresh water shall be met from alternate water sources
other than ground water or legally valid source and permission from the competent authority shall be obtained to
use it

5, At the time of operation, project proponent will comply with all the guidelines issuved by Government of
India/5tate Govt /District Administration related to Covi

= -
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10.
11.

12

13

14.

15.

17.

19.

21.
22.

27.

This environmental clearance does not create or verify any daim of applicant on the proposed sitefactivity.

In case it has been found that the E.C. obtained by providing incorrect information, submitting that the distance .

botween the two adjoining mines is greater than S00mt and area is less than 05ha, but factually the distance is
less than 500 mt and the mine is located in cluster of area egual or more than 05ha, the E.C issued will stand
revoked.

This environmental clearance shall be subject to valid lease in favour of project proponent for the proposed
mining proposals. In case, the project proponent does not have 2 valid leace, this environmental clearance chall
automatically become null and void.

The Environmental dearance will be co-terminus with the mining lease period/Mining Plan.

Explosive cannot be storad on the site.

A comprehensive EIA including mining areas within 15 K.M. to assess impact of the mining activity on the
surrounding area shall be undertaken and report submitted to this Authority within one year.

Mo two pits shall be simultaneously worked i.e. before the first is exhausted andreclamation work completed, no
minearal bearing area shall be worked.

After exhausting the first mine pit and before starting mining operations in the next pit, reclamation and
plantation works in the exhausted pit shall be completed so as to ensure that reclamation, forest cover and
vegetation are visible during the first year of mining operations in the next pit. This process will follow till the fast
pit is exhausted. Adequate rehabilitation of mined pit shall be completed before any new ore bearing area is
worked for expansion.

Adequate buffer zone shall be maintained between two consecutive mineral bearing deposits.

Sprinkling of water on haul roads to control dust will be ensured by the project propenent.

Green belt development shall be carried out considering CPCB guidelines including selection of plant species and
in consultation with the local DFO J Agriculture Department. Herbs and shrubs shall also form a part of
afforestation programmebesides tree plantation. The company shall involve local people for plantation
programme. Details of year wise afforestation programme including rehabilitation of mined out area shall be
submitted to the Regional Office, MoEFECC, Gol, Lucknowevery year.

Blast vibrations study shall be conducted and a observation report submitted to the Regional office,
MoE&CC, Gol, Lucknow and UPPCB within six months. The report shall also include measures for prevention of
biasting associated impact on nearby houses and agricultural fields.

Controlled biasting technigues with sequential blasting shall be adopted. The blasting shall be carried out In the
day time anly.

Appropriate arrangement for shelter and drinking water for the mining workers has to be ensured at the mining
site.

Maintenance of village roads used for transportation of minerals are to be done by the company regularly
at its own expenses. The roads shall be black topped.

Rain water harvesting shall be undertaken to recharge the ground water source.

Status of implementation shall be submitted to the Regional Office, MoEF&CC, Gol, Lucknow and UP
Pollution Control Board within six months and thereafter every year from the next consequent year.

Lelf environmental audit shall be conducted annually. Every three years third party environmental audit shall be
carried out.

Measures for prevention and control of soil erosion and management of sift shall be undertaken. Protection of
dumps against erosion shall be carried out with geo textile matting or other suitable material, and thick
plantations of native trees and shrubs shall be carmed out at the dump slopes. Dumps shall be protected by
retaining walls.

Trenches fgarland drains shall be constructed at foot of dumps and coco filtersinstalled at regular intervals
to arrest silt from being carried to water bodies. Adequate number of Check Dams and Gully Plugs shall be
constructed across seasonalfperennial nallahs, if any flowing through the ML area and silts arrested. De- silting at
regufar intervals shall be carried out.

Garland drain of appropriate size, gradient and length shall be constructed for both mine pit and for waste dump
and sump capacity shall be designed keeping 50% safety margin over and above peak sudden rainfall (based on
50 years data) and maximum discharge in the area adjoining the mine site. Sump capacdity shall also provide
adequate retention period to allow proper settling of silt material. Sedimentation pits shall be constructed at the
corners of the garland drains and de- silted at regular intervals.

Ground and surface water, if any In and near the core zone (within 5.0 km of the lease) shall be regularly
monitored for contamination and depletion due to mining activity: and records maintained. The monitoring
data shali be submitted to the Regional Office, MoEF, -Gol, Lucknow and U.P. Pollution Control Board
regularly. Further, monitoring points shall be located between the mine and drainage in the direction of fow of
ground water shall be set up and records maintained.
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43.

Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored at locations of
nearest human habitation (including schools and other public amenities located nearest to sources of dust
generation as applicable) and records submitted to the Regional Office, MoEFECC, Gol, Lucknow and UP.
Pollution Control Board regularly.

Baseline data for ambient air quality shall be generated and maintained and RSPM level in ambient air in the
nearby human habitation (villages) shall also be monitored along with other parameters.

Corporate Environmental Responsibility (CER) shall be by the project proponent and the details of the various
heads of expenditure to be submitted as per the guidelines provided in the recent CER notification Mo. 22-
65/2017-1A.11 dated 01/05/2013. Work to be executed with installation of five hand pumps for drinking water,
solar light in villages of streets, construction of two numbers of toilets at the primary school with name displayed
and address and details of benefidary and gram pradhan along with phone number, photographs should be
submitted to Directorate as well as to the District magistrate / Chief Development officers.

Transportation of minerals shall be done by covering the trucks with tarpaulin or other suitable mechanism so
that no spillage of mineral/dust takes place.

Occupational health and safety measures for the workers including identification of work related heaith hazards,
training on malaria eradication, HIV, and health effects on exposure to mineral dust etc. shall be camied out.
Periodic monitoring for exposure to respirable mineral dust on the workers shall be conducted and records
maintained induding health records of the workers. Awareness programme for workers on impact of mining on
their health and precautionary measures like use of personal equipments etc. shall be carried out periodically.
Review of impact of various health measures shall be conducted followed by follow up action wherever required.
The project proponent will ensure for providing employment to local people as per requirement, necessary
protection measures around the mine pit and waste dump and garland drain around the mine pit and waste
dump.

Top soll / solid waste shali be stacked properly with proper slope and adequate safeguards and shall be utilized for
backfilling (wherever applicable) for reclamation and rehabilitation of mined out area. Top soil shall be separatsly
stacked for utilization later for reclamation and shall not be stacked along with over burden.

Owver burden (0B) shall be stacked at earmarked dump site(s) only and shall not be kept active for long period. The
maximum height of the dump shall not exceed 20 m, each stage shall preferably be of maximum 10 m and overall
slape of the dump shall not exceed 35°. The OB dump shall be backfilled. The 08 dumps shall be scientifically
vegetated with suitable native species to prevent erosion and surface run off.

Monitoring and management of rehabilitated areas shall continue until the vegetation becomes self sustaining.
Compliance status shall be submitted to the Regional Office, Ministry of Environment & Forests, Gol, Lucknow
and U.P. Pollution Control Board on six monthly basis.

Slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved by Indian Bureau of
Mines.

Permission for abstraction of ground water shall be taken from Central Ground Water Board. Regular monitoring
of ground and surface water sources for level and quality shall be carried out by establishing a network of
existing wells. and constructing new piezometers during the mining operation. The monitoring shall be carried
out four times in a year i.e. pre-monsoon (April-May), monsoon (August), pest-monsoon (November) and winter
{lanuary) and the data thus collected shall be regularly sent to MoEFECC, Central Ground Water Authority and
Regional Director, Central Ground Water Board.

The waste water from the mine shall be treated to conferm to the prescribed standards before
discharging in to the natural stream. The discharged water from the Tailing Dam, if any shall be regularly
monitored and report submitted to the Regional Office, Ministry of Environment & Forests, Gol, Lucknow,
Central Poilution Control Board and the Stale Pollution Control Board.

Hydro geological study of the area shall be reviewed by the project proponent annually. In case adverse
gifect on ground water quality and quantity is observed mining shall be stopped and resumed only after
mitigating steps to contain any adverse impact on ground water is implemented.

Vehicular emissions shall be kept under control and regularly monitored. Vehides used for transportation of
minerals and others shall have valid permissions as prescribed under Central Motor Vehide Rules, 1989
and its amendments. The vehicles transporting minerals shall be covered with a tarpaulin or other suitable
enclosures so that no dust particles [ fine matters escape during the course of transportation. No overloading of
minerals for transportation shall be committed. The trucks transporting minerals shall not pass through wild life
sanctuary, if any in the study area

Prior permission from the Competent Authority shall be obtained for extraction of ground water, if any.

A final mine closure plan, 2long with details of Corpus Fund, shall be submitted to the Regional office, Ministry of
Environment & Forests, Gol, Lucknow and U.P. Fdluﬁpﬂ't‘.fmﬂa{ilnard 5 years in advance of final mine closure for
approval. : e '”l.'ﬁ-.
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Commitment towards CER has to be followed strictly.

Regular health check-up record of the mine workers has to be maintained at site in a proper register. It should be

made available for inspection whenever asked,

47.  Project Proponent has to strictly follow the direction/guidelines issued by MoEF&CC, CPCB and other Govi.
Agencies from time to time.

48, The blasting will be done only after getting the permission from the Mining Department.

You shall also ensure that the proposed site is mot a part of any no-development zome as
required/prescribed/identified under law. In case of viclation, this permission shall automatically deem to be cancelled.
Alzo, in the event of any dispute on ownership or land use of the proposed site, this clearance shall autematically deem
to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30 days as
prescribed under Section 16 of the National Green Tribunal Act, 2010,

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1581, the Enwironment (Protection) Act,
1986 and the Public Liability Insurance Act, 1991 along-with their amendments and rules made there under and also any
other orders passed by the Hon'ble Courts of Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the conditions specified
in the Environmental Clearance within 03 months of issuance of this clearance. The SEIAA/MoEF reserves the right to
revoke the environmental clearance, If conditions stipulated are not implemented Lo the satisfaction of SELAA/MoEF.
SEIAA may impose additional environmental conditions or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette Motification No.
5.0. 1533(E) dated 14/09/2006, as amended and send regular compliance reports to the al:lﬂlwﬂ'h:_ﬁﬁ wbﬂd in the
aforesaid notification.

& &

Copy for Information and necessary action to:

1. The Principal Secretary, Environment, U.P. Govt., Lucknow.

2. Advisor, 1A Division, Ministry of Environment, Fmﬂs & Climate Change, Govt. of India, Indira Paryavaran
Bhawan, Jor Bagh Road, Aligan), New Delhi.

3. Additional Director, Regional Office, Ministry of Enwvironment & Forests, [Central Region), Kendriya
Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.

4. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand, Gomti
Nagar, Lucknow.

5. District Magistrate, Sonebhadra, U.P,

6. Director, Department of Geology & Mining, U.P. Lucknow.

7. Copy for Web Master/Guard file.

{Ashish Tiwari)
Member Secretary, SELAA
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AnnexuréBT 6

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Uttar Pradesh)

The Proprietor
M/S SHRI RAM ASSOCIATES

H.no-18/188,Ayappa Temple, sector-18, P.S.- Obera, District- Sonbhadra
-231219

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted-to the SEIAA vide proposal number
SIA/UP/MIN/69557/2021 dated 07:-May.2022..The-particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC22B001UP187607

2. File No. 6711

3. Project Type New

4. Category B1

5. Project/Activity including 1(a) Mining of minerals

Schedule No.

6. Name of Project BilliMarkundi Building Stone
Gitty/Boulders Dolostone Mining Project
Khand

7. Name of Company/Organization = M/S SHRI RAM ASSOCIATES

8. Location of Project Uttar Pradesh

9. TOR Date 07 Jan 2022

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

and Virtuous Environmental Single=-Window Hub)

(e-signed)
Member Secretary
Date: 03/06/2022 Member Secretary
SEIAA - (Uttar Pradesh)

PARIVESH
(Pro=-Active and Responsive Facilitation by Interactive,

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC22B001UP 187607  File No. - 6711 Date of Issue EC - 03/06/2022 Page 1 of 10
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Nagar, Lucknow- 226010
E-Mail- doeuplko@yahoo.com, seiaaup@yahoo.com
Phone no- 0522-2300541

Reference- MoEFCC Proposal no- SIA/UP/MIN/69557/2021 & SEIAA, U.P File no-6711

Sub: Environmental Clearance is sought for Building Stone Gitty/Boulders Dolostone Mining
Project (Khand-4), Village: Billi Markundi, Tehsil- Obra, District- Sonbhadra, State-Uttar Pradesh.
(Leased Area 4.00 ha.).

Dear Sir,

This is with reference to your application / letter dated 29-11-2021, 15-12-2021, 07-05-2022 &
09-05-2022 on above mentioned subject. The matter was considered by SEAC in meeting held on 10-
05-2022 and SEIAA in meeting held on 20-05-2022.

A presentation was made by the project proponent along with their consultant M/s P & M
Solution to SEAC on 10-05-2022.

Project Details Informed by the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details about their
project —

1. The environmental clearance is sought for Building Stone Gitty/Boulders Dolostone Mining Project
(Khand-4), Village: Billi Markundi, Tehsil- Obra, District- Sonbhadra, State-Uttar Pradesh.
Proponent- M/s Shri Ram Associates, (Leased Area 4.00 ha.).

2. The terms of reference in the matter were issued by SEIAA, U.P. vide letter no.
435/Parya/SEIAA/6711/2021, dated 07/01/2021.

3. The public hearing was organized on 12/04/2022 at Prathmik Vidyalay Billi Markundi Tehsil - Obra,
District- Sonbhadra, U.P. Final EIA report submitted by the project proponent on 07/05/2022.

4. Salient features of the project as submitted by the project proponent:

1. On-line proposal No. SIA/UP/MIN/69557/2021

2. File No. allotted by SEIAA, UP 6711

3. Name of Proponent M/s Shri Ram Associates and Partner Shri Ajay
Kumar Singh

4. Full correspondence address of proponent | M/s Shri Ram Associates

and mobile no. Dala Chadhai, Dala, District-Sonbhadra

Partner- Shri Ajay Kumar Singh
S/o Sri Omkar Nath Singh,
Address — H.no. 18/188, Ayappa Temple, Sector- 18,
P.S.-Obra, District- Sonbhadra, Uttar Pradesh.

5. Name of Project Building Stone Gitty/Boulders Dolostone Mining
Project (Khand-4)

6. Project location (Plot/Khasra/Gata No.) 7536 Ga.Mi.

7. Name of Village Billi Markundi

8. Tehsil Obra

9. District District Sonbhadra, Uttar Pradesh

10. Name of Minor Mineral Building Stone Gitty/Boulders Dolostone

11. Sanctioned Lease Area (in Ha.) 4.00 hectare.

12. Max. & Min mrl within lease area 192 mRL & 183 mRL

13. Pillar Coordinates (Verified by DMO) | Pillers | Latitude (N) | Longitude (E) |

EC Identification No. - EC22B001UP 187607  File No. - 6711 Date of Issue EC - 03/06/2022 Page 2 of 10



A 24°27'35.48"N 83°02'13.15"E
B 24°27'43.37"N 83°02'18.08"E
C 24°27'41.50"N 83°02'20.37"E
D 24°27'41.30"N 83°02'24.64"E
E 24°27'35.54"N 83°02'19.45"E
F 24°27'34.98"N 83°02'18.47"E
G 24°27'35.58"N 83°02'16.99"E
H 24°27'35.16"N 83°02'15.30"E
14. Total Geological Reserves 2975601 cum
15. Total Mineable Reserves in LOI 1341553 cum
16. Total Proposed Production (in five year) 6,40,000 cum (1st Year to 5th Year)
17. Proposed Production/year 1,28,000 cum/annum or 3,20,000 TPA
18. Sanctioned Period of Mine lease 10 years
19. Production of mine/day 426.66 cum/day
20. Method of Mining Opencast semi-mechanized Method
21. No. of working days 300
22. Working hours/day 8
23. No. Of workers 40
24. No. Of vehicles movement/day 54
25. Type of Land Waste Land
26. Ultimate Depth of Mining upto 166 mRL
27. Nearest metalled road from site SH-5A
28. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking 0.71 KLD
Suppression of dust 1.8 KLD
Plantation 20 KLD
Others (if any) 0.0KLD
Total 22.20 KLD
29. Name of QCI Accredited Consultant with P & M Solution
QCI No Certificate No: NABET/EIA/1922/1A0053
and period of validity. Validity=10-12-2022
30. Any litigation pending against the project or | No
land in any court.
31. Details of 500 m Cluster Map & certificate Letter No. 3251/Khanij/2021 dated 30-09-2021
issued by Mining Officer
32. Details of Lease Area in approved DSR Attached
33. Proposed CSR cost RS- 1,60,000 /-
34. Proposed EMP cost Rs-24,25,000 (Capital cost)
Rs-15,60,000 (Recurring cost)
35. Length and breadth of Haul Road 300m, 6m
36. No. of Trees to be Planted About 4000 trees will be planted along both sides of
roads and civic amenities in consultation with the
local authorities.
5. The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.
6. This project does not attract any of the general conditions applicable on mining projects specified
in EIA Notification 14/09/2006.
7. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wild fauna.
8. There is no litigation pending in any court regarding this project.
9. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

EC Identification No. - EC22B001UP187607

File No. - 6711

Date of Issue EC - 03/06/2022
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Based on the recommendations of the State Level Expert Appraisal Committee (SEAC) Meeting

(SEAC) held on 10-05-2022 the State Level Environment Impact Assessment Authority (SEIAA) in its
Meeting dated 20-05-2022 decided to grant the Environmental Clearance to the title project for
collection of 1,28,000 cum/annum of lease area of 4.00 ha subject to effective implementation of the
following General Conditions and specific conditions:-

General Conditions:

1.

10.

11.

12.

13.

14.
15.

16.

17.

This environmental clearance is subject to allotment of mining lease in favour of project
proponent by District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under the law.

Any addition of the mining area, change of Khasra numbers, enhancement of capacity, change in
mining technology, modernization, and scope of working shall again require prior environmental
clearance as per EIA notification, 2006.

No change in the calendar plan including excavation, the quantum of mineral and waste shall be
made.

Mining will be carried out as per the approved mining plan. In case of any violation of the mining
plan, the Environmental Clearance given by SEIAA will stand cancelled.

Four ambient air quality monitoring stations shall be established in the core zone as well as in
the buffer zone for RSPM, SPM, SO,, NO, monitoring. The location of the stations should be
decided based on the meteorological data, topographical features, and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in consultation
with the State Pollution Control Board. The monitored data for criteria pollutants shall be
regularly uploaded on the company's website and also displayed on the website.

Data on ambient air quality (RPM, SPM, SO,, NO,) should be regularly submitted to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow and the State Pollution Control Board /
Central Pollution Control Board once in six months.

Ambient air quality at the boundary of the mine premises shall conform to the norms prescribed
in MoEF notification no. GSR/826(E) dated 16.11.09.

Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying
arrangement on haul roads, loading and unloading, and at transfer points shall be provided and
properly maintained.

Measures shall be taken for control of noise levels below 85 dBA in the work environment.
Workers engaged in operations of HEMM, etc. shall be provided with earplugs/muffs and health
records of the workers shall be maintained.

Industrial wastewater (workshop and wastewater from the mine) should be properly collected,
treated to conform to the standards prescribed under GSR 422 (E) dated 19th May 1993 and 31st
December 1993 or as amended from time to time. Qil and grease traps shall be installed before
the discharge of workshop effluents.

Personnel working in areas shall be provided with protective respiratory devices like masks and
they shall also be imparted adequate training and information on safety and health aspects.
Special measures shall be adopted to prevent the nearby settlements from the impacts of mining
activities.

The transportation of the materials shall be limited to the day hours’ time only.

Provision shall be made for housing the laborers within the site with all necessary infrastructure
and facilities such as fuel for cooking, mobile toilets, safe drinking water, medical health care,
créeche, etc. The housing may be in the form of temporary structures to be removed after the
completion of the project.

A separate Environmental Management Cell with suitably qualified personnel shall be setup
under the control of a Senior Executive, who will report directly to the Head of the Organization.
The Project Proponent shall inform the Integrated Regional Office, MoEF&CC, Gol, Lucknow and
State Pollution Control Board regarding the date of financial closures and final approval of the
project by the concerned authorities and the date of start of land development work.

EC Identification No. - EC22B001UP 187607  File No. - 6711 Date of Issue EC - 03/06/2022 Page 4 of 10
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18.

19.

20.

21.

22.

23.

24.

The funds earmarked for environmental protection measures shall be kept in a separate account
and shall not be diverted for other purposes. The year-wise expenditure shall be reported to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow and State Pollution Control Board

The Integrated Regional Office, MoEF&CC, Gol, Lucknow and State Pollution Control Board shall
monitor compliance with the stipulated conditions. A complete set of documents including
Environment Impact Assessment Report, Environmental Management Plan, Public hearing, and
other documents information should be given to the Integrated Regional Office, MoEF&CC, Gol,
Lucknow and State Pollution Control Board

A copy of the environmental clearance shall be submitted by the Project Proponent to the Heads
of the Local Bodies, Panchayat, and Municipal Bodies as applicable in the matter.

The Project Proponent shall advertise at least in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue of
the clearance letter informing that the project has been accorded environmental clearance and a
copy of the clearance letter is available with the State Level Environment Impact Assessment
Authority (SEIAA).

The Project Proponent has to submit a regular half-yearly compliance report of the stipulated
prior environmental clearance terms and conditions in hard and soft copy to the SEIAA, U.P. on
1*" June and 1st December of each calendar year.

The SEIAA may alter/modify the above conditions or stipulate any further condition in the
interest of environmental protection.

Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this clearance and attract action
under the provisions of the Environment (Protection) Act, 1986.

Specific Conditions:

Validity period of this EC is 5 year from the date of issue as the Lol has been issued for a period of 5
year or co-terminus with the validity of current mine plan or current lease period whichever is
earlier. After this period the EC will become null and void.

Directions/suggestions given during public hearing and commitment made by the project
proponent should be strictly complied.

A certificate from Forest Department shall be obtained that no forest land is involved in mining or
as a route and if forest land is involved the project proponent shall obtain forest clearance and
permission of Central and State Government as per the provisions of Forest (conservation) Act,
1980 and submit before the start of work.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and restore
the land to a condition which is fit for growth of fodder, flora fauna etc.

Three tier green shelter belt of 7.5m width should be developed on the periphery of mine lease
area. Local and native species should be planted in consultation with Forest/Horticulture
Department/Agriculture University.

Plan for using the mine void for productive use in consultation with local administration and gram-
panchayat.

If the proposed project is situated in notified area of ground water extraction, where creation of
new wells for ground water extraction is not allowed, requirement of fresh water shall be met
from alternate water sources other than ground water or legally valid source and permission from
the competent authority shall be obtained to use it.

Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / ha
of lease area. In this case, PP should prepare a plan, duly approved either by Forest Department or
Horticulture Department, for planting at least 4,000 plants, either on government land or
community land, within a periphery of 5 km from the boundary of the lease area along with
provision for maintenance for 5 years. Survival of plants should not be less than the survival rate

EC Identification No. - EC22B001UP 187607  File No. - 6711 Date of Issue EC - 03/06/2022 Page 5 of 10
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

notified by Uttar Pradesh Forest Department otherwise it will be treated as violation of EC
condition.

In consultation with District Environment Authority or an Authority nominated by concerned DM,
project proponent will prepared a conservation and management plan for rejuvenation and
management of water bodies having total surface area of more than 20 ha. Funds for the same will
be kept in a separate bank account and six monthly compliance status will be presented by project
proponent before the nominated authority in the District.

Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district
administration, before releasing the security deposit to Project Proponent will ensure that Project
Proponent has fully complied with the EC conditions. Non-compliance, if any, should be reported
to UPSPCB for appropriate legal action and recovery of compensation.

Any application for transfer of this EC, during its validity period unless it is cancelled by a
competent authority, has to be necessarily accompanied with status of compliance of EC
conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

Project Proponent / Consultant has given an affidavit that the project area doesn’t fall within the
boundary of Critically Polluted Area (CPA). If the affidavit given by PP / Consultant is found to be
false then EC will be cancelled and legal actions will be initiated against them. Further, mining
should not commence without obtaining certificate from DM, Sonbhadra that area doesn’t attract
CPA and a copy of the same should be submitted to SEIAA.

Number of mining projects are coming up in district. Department of Geology & Mines, GoUP to
carry out regional EIA-EMP report including carrying capacity of environmental components to
assess the capacity to further bear the pollution load for such areas within a period of 1 year and
submit the same to SEIAA, UP for evaluation.

Department of Geology & Mines, GoUP in consultation with UPSPCB will establish required
number of CAAQMS in district within a period of one year and submit geo-referenced map of these
stations along with data. Details of existing CAAQMS, if any, be submitted within a period of three
months.

Large number of mining projects are ongoing as well as new mining leases are coming up in the
district. A reference be sent to DGM and MS, SPCB for preparing mitigation plan for controlling air
pollution in the district especially in mining areas.

If the air quality deteriorates due to mining, then District Administration & Directorate of Mining
should ensure that mining be stopped immediately. Adequate measures be taken for restoring air
quality and mining should commence only when air quality attains the prescribed standards.

The Environmental clearance will be co-terminus with the mining lease period/mining plan
whichever is less.

The project proponent shall install solar light in their site office.

During the submission of 6 monthly compliance reports, the project proponent should make sure
that the periodically taken site photographs should also be annexed along with the compliance
report.

Preference should be given to indigenous local species as per the consultation of the local district
Forest Officer.

The maximum height of the bench should be 06 meters and the width of the bench should be at
least twice the height of the bench as per the mine plan approval letter by DGM, U.P

In case the blasting is proposed during a mining operation, the project proponent needs to assess
its impact on the displacement of human beings/wild animals/birds/other species, and the suitable
measures proposed and taken for their rehabilitation and resettlement need to be clearly
described in first 6 monthly compliance report.

The project proponent shall submit a final mine closure plan/Exit protocol for rehabilitation of
mined-out land to match its surrounding land use 3years before the closure of the mine to SEIAA,
UP and Department of Mines and Geology, UP for approval. The project proponent shall ensure
the implementation of the approved plan under the supervision of the Dept. of Mines and
Geology.
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38.
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41.

The project proponent shall plan and implement collection drain and siltation basins of adequate
size to arrest the silt and sediment flow from the quarry area. The surface runoff rainwater
harvesting and other water conservation measures on a long-term basis are to be taken in
consultation with the Central/State Groundwater Board. The water so collected should be utilized
for watering the haulage area, roads, and green belt development, etc.

The project proponent shall take all suitable measures to prevent pollution of groundwater and
nearby water bodies in consultation with the State Pollution Control Board and consent to operate
(if applicable) should be obtained from the State Pollution Control Board before the start of
production from the mine.

Link Road from the quarry site to the main road shall be constructed as an all-weather road with
blacktopping and maintained by the project proponent.

Vehicular emissions should be kept under control and regularly monitored. Suitable measures shall
be taken for proper maintenance of vehicles used in a quarry operation and transportation.

The project proponent should explore the possibilities of rainwater harvesting.

At the time of operation, the project proponent will comply with all the guidelines issued by the
Government of India/State Govt./District Administration related to Covid-19.

This environmental clearance does not create or verify any claim of the applicant on the proposed
site/activity.

In case it has been found that the E.C. obtained by providing incorrect information, submitting that
the distance between the two adjoining mines is greater than 500mt. and the area is less than
05ha, but factually the distance is less than 500 mt, and the mine is located in the cluster of area
equal to or more than 05ha, the E.C issued will stand revoked.

This environmental clearance shall be subject to a valid lease in favor of the project proponent for
the proposed mining proposals. In case, the project proponent does not have a valid lease, this
environmental clearance shall automatically become null and void.

The Environmental clearance will be co-terminus with the mining lease period/Mining Plan
whichever is less. The Mining plan approved by the Dept. of Mines and Geology shall be strictly
implemented and shall not be operated beyond the validity period.

Explosive cannot be stored on the site. The Project proponent shall take approval from Chief
Controller of Explosive, if applicable for use or storage of explosive or any such materials.

A comprehensive EIA including mining areas within 15 K.M. to assess the impact of the mining
activity on the surrounding area shall be undertaken and a report submitted to this Authority
within one year.

No two pits shall be simultaneously worked i.e. before the first is exhausted and reclamation work
completed, no mineral bearing area shall be worked.

After exhausting the first mine pit and before starting mining operations in the next pit,
reclamation and plantation work in the exhausted pit shall be completed to ensure that
reclamation, forest cover, and vegetation are visible during the first year of mining operations in
the next pit. This process will follow till the last pit is exhausted. Adequate rehabilitation of mined
pit shall be completed before any new ore-bearing area is worked for expansion.

An adequate buffer zone shall be maintained between two consecutive mineral-bearing deposits.
The sprinkling of water on haul roads to control dust will be ensured by the project proponent.
Green belt development shall be carried out considering CPCB guidelines including the selection of
plant species and in consultation with the local DFO / Agriculture Department. Herbs and shrubs
shall also form a part of the afforestation programme besides tree plantation. The company shall
involve local people in the plantation programme. Details of year-wise afforestation programme
including rehabilitation of mined-out area shall be submitted to the Integrated Regional Office,
MoEF&CC, Gol, Lucknow every year.

Blast vibrations study shall be conducted and an observation report submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and UPPCB within six months. The report shall also
include measures for the prevention of blasting associated impact on nearby houses and
agricultural fields.
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51.

52.

53.

54.

Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be
carried out in the daytime only. The project proponent shall ensure prevention of displacement of
human beings/wild animals/birds etc. and in case any such displacement is caused due to
blasting/mining operation by any chance the project proponent shall take suitable measures for
their rehabilitation and resettlement.

Appropriate arrangement for shelter and drinking water for the mining workers has to be ensured
at the mining site.

Maintenance of village roads used for transportation of minerals is to be done by the
company regularly at its own expenses. The link roads from mining area to main road shall be
constructed as all-weather road with black topping and maintained by the project proponent.

The surface runoff rain water harvesting/rain water recharge and water conservation measures
will be taken by project proponent in consultation with central /State ground water Board .The
project proponent shall plan and implement collection drain and siltation basins of adequate size
to arrest the silt and sediment flows from the mining area. The supernatant of the siltation basin
and rain water harvested water shall be utilized for watering the haulage area, roads and green
belt development etc.

Status of implementation shall be submitted to the Integrated Regional Office, MoEF&CC, Gol,
Lucknow and UP Pollution Control Board within six months and thereafter every year from the
next consequent year.

The self-environmental audit shall be conducted annually. Every three years third-party
environmental audit shall be carried out.

Measures for prevention and control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion shall be carried out with geotextile matting or other suitable
material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes.
Dumps shall be protected by retaining walls.

Trenches/garland drains shall be constructed at foot of dumps and coco filters installed at regular
intervals to arrest silt from being carried to water bodies. An adequate number of Check Dams and
Gully Plugs shall be constructed across seasonal/perennial nallahs if any flowing through the ML
area and silts arrested. De silting at regular intervals shall be carried out.

Garland drain of appropriate size, gradient, and length shall be constructed for both mine pit and
waste dump and sump capacity shall be designed keeping 50% safety margin over and above peak
sudden rainfall (based on 50 years data) and maximum discharge in the area adjoining the mine
site. Sump capacity shall also provide an adequate retention period to allow proper settling of silt
material. Sedimentation pits shall be constructed at the corners of the garland drains and de silted
at regular intervals.

Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be
regularly monitored for contamination and depletion due to mining activity and records
maintained. The monitoring data shall be submitted to the Integrated Regional Office, MoEF&CC,
Gol, Lucknow and U.P. Pollution Control Board regularly. Further, monitoring points shall be
located between the mine, and drainage in the direction of flow of groundwater shall be set up
and records maintained.

Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored at
locations of nearest human habitation (including schools and other public amenities located
nearest to sources of dust generation as applicable) and records submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly.

Baseline data for ambient air quality shall be generated and maintained and RSPM level in ambient
air in the nearby human habitation (villages) shall also be monitored along with other parameters.
Corporate Environmental Responsibility (CER) shall be by the project proponent and the details of
the various heads of expenditure are to be submitted as per the guidelines provided in the recent
CER notification No. 22-65/2017-IA.11l dated 01/05/2018. Work to be executed with the installation
of five hand pumps for drinking water, solar light in villages of streets, construction of two
numbers of toilets at the primary school with name displayed and address and details of the
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66.

beneficiary and gram Pradhan along with phone number, photographs should be submitted to
Directorate as well as to the District Magistrate / Chief Development officers.

Transportation of minerals shall be done by covering the trucks with tarpaulin or other suitable
mechanisms so that no spillage of mineral/dust takes place.

Occupational health and safety measures for the workers including identification of work-related
health hazards, training on malaria eradication, HIV, and health effects on exposure to mineral
dust, etc. shall be carried out. Periodic monitoring for exposure to respirable mineral dust on the
workers shall be conducted and records maintained including the health records of the workers.
Awareness programmes for workers on the impact of mining on their health and precautionary
measures like the use of personal protective equipment etc. shall be carried out periodically. A
review of the impact of various health measures shall be conducted followed by follow-up action
wherever required.

The project proponent will ensure for employing local people as per requirement, necessary
protection measures around the mine pit and waste dump, and garland drain around the mine pit
and waste dump.

Topsoil / solid waste shall be stacked properly with proper slope and adequate safeguards and
shall be utilized for backfilling (wherever applicable) for reclamation and rehabilitation of the
mined-out area. Topsoil shall be separately stacked for utilization later for reclamation and shall
not be stacked along with overburden.

Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept active
for long period. The maximum height of the dump shall not exceed 20 m, each stage shall
preferably be of a maximum of 10 m and the overall slope of the dump shall not exceed 35°. The
OB dump shall be backfilled. The OB dumps shall be scientifically vegetated with suitable native
species to prevent erosion and surface runoff.

Monitoring and management of rehabilitated areas shall continue until the vegetation becomes
self-sustaining. Compliance status shall be submitted to the Regional Office, Ministry of
Environment & Forests, Gol, Lucknow, and U.P. Pollution Control Board on a six-monthly basis.

The slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved
by the Indian Bureau of Mines.

Permission for the abstraction of groundwater shall be taken from Central Ground Water Board.
Regular monitoring of ground and surface water sources for level and quality shall be carried out
by establishing a network of existing wells and constructing new piezometers during the mining
operation. The monitoring shall be carried out four times in a year i.e., premonsoon (AprilMay),
monsoon (August), post-monsoon (November), and winter (January), and the data thus collected
shall be regularly sent to MoEF&CC, Central Ground Water Authority, and Regional Director,
Central Ground Water Board.

The wastewater from the mine shall be treated to conform to the prescribed standards before
discharging into the natural stream. The discharged water from the Tailing Dam, if any shall be
regularly monitored and report submitted to the Integrated Regional Office, MoEF&CC, Gol,
Lucknow, Central Pollution Control Board, and the State Pollution Control Board.

Hydrogeological study of the area shall be reviewed by the project proponent annually. In case the
adverse effect on groundwater quality and quantity is observed mining shall be stopped and
resumed only after mitigating steps to contain any adverse impact on groundwater is
implemented.

Vehicular emissions shall be kept under control and regularly monitored. Vehicles used for
transportation of minerals and others shall have valid permissions as prescribed under Central
Motor Vehicle Rules, 1989 and its amendments. The vehicles transporting minerals shall be
covered with a tarpaulin or other suitable enclosures so that no dust particles / fine matters
escape during the period of transportation. No overloading of minerals for transportation shall be
committed. The trucks transporting minerals shall not pass through the wildlife sanctuary if any in
the study area.

Prior permission from the Competent Authority shall be obtained for the extraction of
groundwater if any.
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67. A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board 5 years in advance of
final mine closure for approval.

68. Project Proponent shall explore the possibility of using solar energy where ever possible.

69. Commitment towards CER has to be followed strictly.

70. Regular health checkup record of the mineworkers has to be maintained at the site in a proper
register. It should be made available for inspection whenever asked.

71. Project Proponent has to strictly follow the direction/guidelines issued by MoEF&CC, CPCB, and
other Govt. Agencies from time to time.

72. The blasting will be done only after getting permission from the Mining Department.

You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically
deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed site,
this clearance shall automatically deem to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of
Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance.
The SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipulated are
not implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional environmental
conditions or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette
Notification No. S.0. 1533(E) dated 14/09/2006, as amended and send regular compliance reports to
the authority as prescribed in the aforesaid notification.

Copy, through email, for information and necessary action to —

1. The Principal Secretary, Department of Environment, Forest and Climate Change, Government
of Uttar Pradesh, Lucknow (email — soenvups@rediffmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003 (email
—sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integrated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow —
226020 (email — rocz.lko-mef@nic.in)

4. Director, Geology & Mining, Uttar Pradesh, Khanij Bhawan 27/8, Raja Ram Mohan Rai Marg,
Lucknow-226001 (email - dgmupexp@gmail.com)

5. District Magistrate, Sonbhadra, Uttar Pradesh.

6. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppcbh.com)

7. Copy to Web Master for uploading on PARIVESH Portal.

8. Copy for Guard File.

(Ajay Kumar Sharma)
Member SecreMg]isHiAA QWnN
Digitally signed b ber
Secretary

Member Secrefal
Date: 6/3/2022 6:15:28 PM
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Annexur62\86

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Uttar Pradesh)

The LESSEE
MS SHRI MAHADEV ENTERPRISES
Vill.- Billimarkundi, Teh.- Obra, Distt.- Sonbhadra -231205

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/UP/MIN/78213/2021 dated 12-Jun.2022.-The particulars of the environmental
clearance granted to the project are as-below.

1. EC Identification No. EC22B001UP184723
2. File No. 7149-6803
3. Project Type New
4. Category B1
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project Building Stone (Gitti/ Boulder (Dolo
Stone))
7. Name of Company/Organization —MS SHRILMAHADEV ENTERPRISES
8. Location of Project Uttar Pradesh
9. TOR Date 21 Apr 2022

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Member Secretary
Date: 12/09/2022 Member Secretary
SEIAA - (Uttar Pradesh)

(Pro=-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single=-Window Hub)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Nagar, Lucknow- 226010
E-Mail- doeuplko@yahoo.com, seiaaup@yahoo.com
Phone no- 0522-2300541

Reference- MoEFCC Proposal no- SIA/UP/MIN/78213/2021 & SEIAA, U.P File no-7149 / 6803

Sub: Environmental Clearance for Proposed Building Stone (Gitti/ Boulder (Dolo Stone)) Mining at
Gata No.- 7536 Ga Mi, Village- Billimarkundi, Tehsil- Obra, District- Sonbhadra, U.P., (Leased Area-
4.900 ha.), M/s Shri Mahadev Enterprises.

Dear Sir,

This is with reference to your application / letter dated 27-11-2021, 28-12-2021, 03-01-2022,
07-04-2022, 12-06-2022, 30-06-2022 on above mentioned subject. The matter was considered by
671° SEAC in meeting held on 05-07-2022 and 636" SEIAA in meeting held on 03-08-2022.

A presentation was made by the project proponent along with their consultant M/s
Paramarsh (Servicing Environment and Development), Lucknow, U.P to SEAC on 05-07-2022.

Project Details Informed by the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details
about their project —

1. The environmental clearance is sought for Building Stone (Gitti/ Boulder (Dolo Stone)) Mining at
Gata No.- 7536 Ga Mi, Village- Billimarkundi, Tehsil- Obra, District- Sonbhadra, U.P., (Leased
Area- 4.900 ha.), M/s Shri Mahadev Enterprises.

2. The terms of reference in the matter were issued by SEIAA, U.P. vide letter no.
17/Parya/SEIAA/6803/2021, dated 21/04 2022.

3. The public hearing was organized on 30/05/2022. Final EIA report submitted by the project
proponent on 12/06/2022.

4. Salient features of the project as submitted by the project proponent:

1. | On-line proposal No. SIA/UP/MIN/78213/2021
2. | File No. allotted by SEIAA, UP 7149 / 6803
3. | Name of Proponent M/s Shri Mahadev Enterprises,

Contact Person- Shri Arun Singh Yadav S/o Shri
Kripa Shankar Yadav

4. | Full correspondence address of R/o- G.F-1, Signature Square, Shivnagar Colony,
proponent Obra, Tehsil- Obra, Distt. Sonbhadra, U.P.
5. | Name of Project Building Stone (Gitti/ Boulder (Dolo Stone))

Mining Project

6. | Project location (Plot/ Khasra /Gata No.) Gata No.- 7536 Ga Mi

7. | Name of Village Billimarkundi

8. | Tehsil Obra

9. | District Sonbhadra

10.| Name of Minor Mineral Building Stone (Gitti/ Boulder (Dolo Stone))

11.| Sanctioned Lease Area (in Ha.) 4.900 ha.

12.| Max.& Min mRL within lease area 221 mRL- 188 mRL

13.| Pillar Coordinates(Verified by DMO) | Pillars ‘ Latitude (N) ’ Longitude (E) ‘
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A 24°27'58.45"N 83°1'34.90"E
B 24°28'06.34"N 83°1'34.09"E
C 24°28'06.56"N 83° 1'40.45"E
D 24°28'02.99"N 83°1'40.66"E
E 24°28'00.95"N 83° 1'45.35"E
F 24°27'58.15"N 83°1'37.31"E
14.| Total Geological Reserves 4211907 m*
15.| Total Mineable Reserves 1553226 m?
16.| Total Proposed Production (in five year) 784000 m*
17.| Proposed Production / year Year Production
1 156800 m’
2" 156800 m*
E % 156800 m’
4™ 156800 m*
5™ 156800 m’
Total 784000 m’
18.| Sanctioned Period of Mine lease 10 Years
19.| Method of Mining Opencast Semi-Mechanized
20.| No.of working days 300 days
21.| Working hours/day 8 Hours/Day
22.| No.Of workers 46

23.

No.Of vehicle movement /day

53 (approx.)

24,

Type of Land

Govt. revenue land

25.| Ultimate Depth of Mining 21.0 meter (average)

26.| Nearest metalled road from site 0.60 km

27.| Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking & Others 0.50
Suppression of 3.60
dust
Plantation 5.00
Others(ifany) | —  ---—--
Total 9.10

28.

Name of QCl Accredited Consultant with
QCI No and period of validity.

M/s Paramarsh (Servicing Environment and
Development)., Lucknow, U.P.
NABET/EIA/2124/RA 0224

Validity- May 01, 2024

29.

Any litigation pending against the project
or land in any court

No

30.

Details of 500 m Cluster Map & certificate
Verified by Mining Officer

DMO, Sonbhadra (Khanan Anubhag) vide Letter
No. 3254/Khanij/2021, Dated 30/09/2021

31.

Details of Lease Area in approved DSR

Sudhi Patra No.-4616/khanij/2022,
Dated 01-01-2022 at Page No.-1, S.No.- 3

32.

Proposed CER cost

2.0 Lakh

33.

Proposed EMP cost

33.70 Lakh

34.

Length and breadth of Haul Road.

Length- 0.60 km, Width- more than 6.0 m

35.

No. of Trees to be Planted

5000

5. The mining would be restricted to unsaturated zone only above the phreatic water table and will

EC Identification No. - EC22B001UP184723
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This project does not attract any of the general conditions applicable on mining projects
specified in EIA Notification 14/09/2006.

The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

There is no litigation pending in any court regarding this project.

The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

Based on the recommendations of the 671th State Level Expert Appraisal Committee Meeting

(SEAC) held on 05-07-2022 the 636" State Level Environment Impact Assessment Authority (SEIAA)
in its Meeting held 03-08-2022 and decided to grant the Environmental Clearance to the title project
for collection of 156800m? per year lease area of 4.900 ha subject to effective implementation of the
following General Conditions and specific conditions:-

General condition:

1.

10.

11.

12.

This environmental clearance is subject to allotment of mining lease in favour of project
proponent by District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under the law.

Any addition of the mining area, change of Khasra numbers, enhancement of capacity, change
in mining technology, modernization, and scope of working shall again require prior
environmental clearance as per EIA notification, 2006.

No change in the calendar plan including excavation, the quantum of mineral and waste shall
be made.

Mining will be carried out as per the approved mining plan. In case of any violation of the
mining plan, the Environmental Clearance given by SEIAA will stand cancelled.

Four ambient air quality monitoring stations shall be established in the core zone as well as in
the buffer zone for RSPM, SPM, SO,, NO, monitoring. The location of the stations should be
decided based on the meteorological data, topographical features, and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with the State Pollution Control Board. The monitored data for criteria pollutants
shall be regularly uploaded on the company's website and also displayed on the website.

Data on ambient air quality (RPM, SPM, SO,, NO,) should be regularly submitted to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow and the State Pollution Control Board /
Central Pollution Control Board once in six months.

Ambient air quality at the boundary of the mine premises shall conform to the norms
prescribed in MoEF notification no. GSR/826(E) dated 16.11.09.

Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying
arrangement on haul roads, loading and unloading, and at transfer points shall be provided
and properly maintained.

Measures shall be taken for control of noise levels below 85 dBA in the work environment.
Workers engaged in operations of HEMM, etc. shall be provided with earplugs/muffs and
health records of the workers shall be maintained.

Industrial wastewater (workshop and wastewater from the mine) should be properly collected,
treated to conform to the standards prescribed under GSR 422 (E) dated 19th May 1993 and
31st December 1993 or as amended from time to time. Qil and grease traps shall be installed
before the discharge of workshop effluents.

Personnel working in areas shall be provided with protective respiratory devices like masks and
they shall also be imparted adequate training and information on safety and health aspects.
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13.

14.
15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

Special measures shall be adopted to prevent the nearby settlements from the impacts of
mining activities.

The transportation of the materials shall be limited to the day hours’ time only.

Provision shall be made for housing the laborers within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, safe drinking water, medical
health care, creche, etc. The housing may be in the form of temporary structures to be
removed after the completion of the project.

A separate Environmental Management Cell with suitably qualified personnel shall be setup
under the control of a Senior Executive, who will report directly to the Head of the
Organization.

The Project Proponent shall inform the Integrated Regional Office, MoEF&CC, Gol, Lucknow
and State Pollution Control Board regarding the date of financial closures and final approval of
the project by the concerned authorities and the date of start of land development work.

The funds earmarked for environmental protection measures shall be kept in a separate
account and shall not be diverted for other purposes. The year-wise expenditure shall be
reported to the Integrated Regional Office, MoOEF&CC, Gol, Lucknow and State Pollution
Control Board

The Integrated Regional Office, MoEF&CC, Gol, Lucknow and State Pollution Control Board
shall monitor compliance with the stipulated conditions. A complete set of documents
including Environment Impact Assessment Report, Environmental Management Plan, Public
hearing, and other documents information should be given to the Integrated Regional Office,
MOoEF&CC, Gol, Lucknow and State Pollution Control Board

A copy of the environmental clearance shall be submitted by the Project Proponent to the
Heads of the Local Bodies, Panchayat, and Municipal Bodies as applicable in the matter.

The Project Proponent shall advertise at least in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue
of the clearance letter informing that the project has been accorded environmental clearance
and a copy of the clearance letter is available with the State Level Environment Impact
Assessment Authority (SEIAA).

The Project Proponent has to submit a regular half-yearly compliance report of the stipulated
prior environmental clearance terms and conditions in hard and soft copy to the SEIAA, U.P.
on 1* June and 1st December of each calendar year.

The SEIAA may alter/modify the above conditions or stipulate any further condition in the
interest of environmental protection.

Concealing factual data or submission of false/fabricated data and failure to comply with any
of the conditions mentioned above may result in withdrawal of this clearance and attract
action under the provisions of the Environment (Protection) Act, 1986.

Specific Conditions:

1. Validity period of this EC is 5 years from the date of issue as the Lol has been issued for a period

3.

of 5 years or co-terminus with the validity of current mine plan or current lease period whichever
is earlier. After this period the EC will become null and void.

Directions/suggestions given during public hearing and commitment made by the project
proponent should be strictly complied.

A certificate from Forest Department shall be obtained that no forest land is involved in mining

or as a route and if forest land is involved the project proponent shall obtain forest clearance and
permission of Central and State Government as per the provisions of Forest (conservation) Act,
1980 and submit before the start of work.
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10.

11.

12.

13.

14.

15.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and
restore the land to a condition which is fit for growth of fodder, flora fauna etc.

Three tier green shelter belt of 7.5m width should be developed on the periphery of mine lease
area. Local and native species should be planted in consultation with Forest/Horticulture
Department/Agriculture University.

Plan for using the mine void for productive use in consultation with local administration and
gram-panchayat.

If the proposed project is situated in notified area of ground water extraction, where creation of
new wells for ground water extraction is not allowed, requirement of fresh water shall be met
from alternate water sources other than ground water or legally valid source and permission
from the competent authority shall be obtained to use it.

Project Proponent should submit action plan for carrying out plantation at least @1,000 plants /
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest
Department or Horticulture Department, for planting at least 5,000 plants, either on government
land or community land, within a periphery of 5 km from the boundary of the lease area along
with provision for maintenance for 5 years. Survival of plants should not be less than the survival
rate notified by Uttar Pradesh Forest Department otherwise it will be treated as violation of EC
condition.

In consultation with District Environment Authority or an Authority nominated by concerned
DM, project proponent will prepared a conservation and management plan for rejuvenation and
management of water bodies having total surface area of more than 25 ha. Funds for the same
will be kept in a separate bank account and six monthly compliance status will be presented by
project proponent before the nominated authority in the District.

Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district
administration, before releasing the security deposit to Project Proponent will ensure that
Project Proponent has fully complied with the EC conditions. Non-compliance, if any, should be
reported to UPSPCB for appropriate legal action and recovery of compensation.

Any application for transfer of this EC, during its validity period unless it is cancelled by a
competent authority, has to be necessarily accompanied with status of compliance of EC
conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

Project Proponent / Consultant has given an affidavit that the project area doesn’t fall within the
boundary of Critically Polluted Area (CPA). If the affidavit given by PP / Consultant is found to be
false then EC will be cancelled and legal actions will be initiated against them. Further, mining
should not commence without obtaining certificate from DM, Sonbhadra that area doesn’t
attract CPA and a copy of the same should be submitted to SEIAA.

Number of mining projects are coming up in district. Department of Geology & Mines, GoUP to
carry out regional EIA-EMP report including carrying capacity of environmental components to
assess the capacity to further bear the pollution load for such areas within a period of 1 year and
submit the same to SEIAA, UP for evaluation.

Department of Geology & Mines, GoUP in consultation with UPSPCB will establish required
number of CAAQMS in district within a period of one year and submit geo-referenced map of
these stations along with data. Details of existing CAAQMS, if any, be submitted within a period
of three months.

Large number of mining projects are ongoing as well as new mining leases are coming up in the
district. A reference be sent to DGM and MS, SPCB for preparing mitigation plan for controlling
air pollution in the district especially in mining areas.
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16.

17.
18.

19.

20.

21.

22.

23.

24.

25.

26.

27.
28.

29.

30.

31.

32.

If the air quality deteriorates due to mining, then District Administration & Directorate of Mining
should ensure that mining be stopped immediately. Adequate measures be taken for restoring
air quality and mining should commence only when air quality attains the prescribed standards.
The project proponent shall install solar light in their site office.

During the submission of 6 monthly compliance reports, the project proponent should make sure
that the periodically taken site photographs should also be annexed along with the compliance
report.

Preference should be given to indigenous local species as per the consultation of the local district
Forest Officer.

The maximum height of the bench should be 06 meters and the width of the bench should be at
least twice the height of the bench as per the mine plan approval letter by DGM, U.P

In case the blasting is proposed during a mining operation, the project proponent needs to
assess its impact on the displacement of human beings/wild animals/birds/other species, and
the suitable measures proposed and taken for their rehabilitation and resettlement need to be
clearly described in first 6 monthly compliance report.

The project proponent shall submit a final mine closure plan/Exit protocol for rehabilitation of
mined-out land to match its surrounding land use 3years before the closure of the mine to
SEIAA, UP and Department of Mines and Geology, UP for approval. The project proponent shall
ensure the implementation of the approved plan under the supervision of the Dept. of Mines
and Geology.

The project proponent shall plan and implement collection drain and siltation basins of adequate
size to arrest the silt and sediment flow from the quarry area. The surface runoff rainwater
harvesting and other water conservation measures on a long-term basis are to be taken in
consultation with the Central/State Groundwater Board. The water so collected should be
utilized for watering the haulage area, roads, and green belt development, etc.

The project proponent shall take all suitable measures to prevent pollution of groundwater and
nearby water bodies in consultation with the State Pollution Control Board and consent to
operate (if applicable) should be obtained from the State Pollution Control Board before the
start of production from the mine.

Link Road from the quarry site to the main road shall be constructed as an all-weather road with
blacktopping and maintained by the project proponent.

Vehicular emissions should be kept under control and regularly monitored. Suitable measures
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation.
The project proponent should explore the possibilities of rainwater harvesting.

At the time of operation, the project proponent will comply with all the guidelines issued by the
Government of India/State Govt./District Administration related to Covid-19.

This environmental clearance does not create or verify any claim of the applicant on the
proposed site/activity.

In case it has been found that the E.C. obtained by providing incorrect information, submitting
that the distance between the two adjoining mines is greater than 500mt. and the area is less
than 05ha, but factually the distance is less than 500 mt, and the mine is located in the cluster of
area equal to or more than 05ha, the E.C issued will stand revoked.

This environmental clearance shall be subject to a valid lease in favor of the project proponent
for the proposed mining proposals. In case, the project proponent does not have a valid lease,
this environmental clearance shall automatically become null and void.

The Environmental clearance will be co-terminus with the mining lease period/Mining Plan
whichever is less. The Mining plan approved by the Dept. of Mines and Geology shall be strictly
implemented and shall not be operated beyond the validity period.
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33.

34.

35.

36.

37.

38.
39.

40.

41.

42.

43.

44,

45.

46.

47.

Explosive cannot be stored on the site. The Project proponent shall take approval from Chief
Controller of Explosive, if applicable for use or storage of explosive or any such materials.

A comprehensive EIA including mining areas within 15 K.M. to assess the impact of the mining
activity on the surrounding area shall be undertaken and a report submitted to this Authority
within one year.

No two pits shall be simultaneously worked i.e. before the first is exhausted and reclamation
work completed, no mineral bearing area shall be worked.

After exhausting the first mine pit and before starting mining operations in the next pit,
reclamation and plantation work in the exhausted pit shall be completed to ensure that
reclamation, forest cover, and vegetation are visible during the first year of mining operations in
the next pit. This process will follow till the last pit is exhausted. Adequate rehabilitation of
mined pit shall be completed before any new ore-bearing area is worked for expansion.

An adequate buffer zone shall be maintained between two consecutive mineral-bearing
deposits.

The sprinkling of water on haul roads to control dust will be ensured by the project proponent.
Green belt development shall be carried out considering CPCB guidelines including the selection
of plant species and in consultation with the local DFO / Agriculture Department. Herbs and
shrubs shall also form a part of the afforestation programme besides tree plantation. The
company shall involve local people in the plantation programme. Details of year-wise
afforestation programme including rehabilitation of mined-out area shall be submitted to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow every year.

Blast vibrations study shall be conducted and an observation report submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and UPPCB within six months. The report shall also
include measures for the prevention of blasting associated impact on nearby houses and
agricultural fields.

Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be
carried out in the daytime only. The project proponent shall ensure prevention of displacement
of human beings/wild animals/birds etc. and in case any such displacement is caused due to
blasting/mining operation by any chance the project proponent shall take suitable measures for
their rehabilitation and resettlement.

Appropriate arrangement for shelter and drinking water for the mining workers has to be
ensured at the mining site.

Maintenance of village roads used for transportation of minerals is to be done by the
company regularly at its own expenses. The link roads from mining area to main road shall be
constructed as all-weather road with black topping and maintained by the project proponent.
The surface runoff rain water harvesting/rain water recharge and water conservation measures
will be taken by project proponent in consultation with central /State ground water Board .The
project proponent shall plan and implement collection drain and siltation basins of adequate size
to arrest the silt and sediment flows from the mining area. The supernatant of the siltation basin
and rain water harvested water shall be utilized for watering the haulage area, roads and green
belt development etc.

Status of implementation shall be submitted to the Integrated Regional Office, MoEF&CC, Gol,
Lucknow and UP Pollution Control Board within six months and thereafter every year from the
next consequent year.

The self-environmental audit shall be conducted annually. Every three years third-party
environmental audit shall be carried out.

Measures for prevention and control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion shall be carried out with geotextile matting or other suitable

EC Identification No. - EC22B001UP 184723  File No. - 7149-6803 Date of Issue EC - 12/09/2022 Page 8 of 11

50



48.

49.

50.

51.

52.

53.

54.

55.

56.

57.

material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes.
Dumps shall be protected by retaining walls.

Trenches/garland drains shall be constructed at foot of dumps and coco filters installed at
regular intervals to arrest silt from being carried to water bodies. An adequate number of Check
Dams and Gully Plugs shall be constructed across seasonal/perennial nallahs if any flowing
through the ML area and silts arrested. De silting at regular intervals shall be carried out.

Garland drain of appropriate size, gradient, and length shall be constructed for both mine pit and
waste dump and sump capacity shall be designed keeping 50% safety margin over and above
peak sudden rainfall (based on 50 years data) and maximum discharge in the area adjoining the
mine site. Sump capacity shall also provide an adequate retention period to allow proper settling
of silt material. Sedimentation pits shall be constructed at the corners of the garland drains and
de silted at regular intervals.

Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be
regularly monitored for contamination and depletion due to mining activity and records
maintained. The monitoring data shall be submitted to the Integrated Regional Office,
MOoEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly. Further, monitoring points
shall be located between the mine, and drainage in the direction of flow of groundwater shall be
set up and records maintained.

Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored
at locations of nearest human habitation (including schools and other public amenities located
nearest to sources of dust generation as applicable) and records submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly.

Baseline data for ambient air quality shall be generated and maintained and RSPM level in
ambient air in the nearby human habitation (villages) shall also be monitored along with other
parameters.

Corporate Environmental Responsibility (CER) shall be by the project proponent and the details
of the various heads of expenditure are to be submitted as per the guidelines provided in the
recent CER notification No. 22-65/2017-IA.1Il dated 01/05/2018. Work to be executed with the
installation of five hand pumps for drinking water, solar light in villages of streets, construction of
two numbers of toilets at the primary school with name displayed and address and details of the
beneficiary and gram Pradhan along with phone number, photographs should be submitted to
Directorate as well as to the District Magistrate / Chief Development officers.

Transportation of minerals shall be done by covering the trucks with tarpaulin or other suitable
mechanisms so that no spillage of mineral/dust takes place.

Occupational health and safety measures for the workers including identification of work-related
health hazards, training on malaria eradication, HIV, and health effects on exposure to mineral
dust, etc. shall be carried out. Periodic monitoring for exposure to respirable mineral dust on
the workers shall be conducted and records maintained including the health records of the
workers. Awareness programmes for workers on the impact of mining on their health and
precautionary measures like the use of personal protective equipment etc. shall be carried out
periodically. A review of the impact of various health measures shall be conducted followed by
follow-up action wherever required.

The project proponent will ensure for employing local people as per requirement, necessary
protection measures around the mine pit and waste dump, and garland drain around the mine
pit and waste dump.

Topsoil / solid waste shall be stacked properly with proper slope and adequate safeguards and
shall be utilized for backfilling (wherever applicable) for reclamation and rehabilitation of the
mined-out area. Topsoil shall be separately stacked for utilization later for reclamation and shall
not be stacked along with overburden.
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59.

60.
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62.

63.

64.

65.

66.

67.

68.

69.

70.

71.

Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept active
for long period. The maximum height of the dump shall not exceed 20 m, each stage shall
preferably be of a maximum of 10 m and the overall slope of the dump shall not exceed 35°. The
OB dump shall be backfilled. The OB dumps shall be scientifically vegetated with suitable native
species to prevent erosion and surface runoff.

Monitoring and management of rehabilitated areas shall continue until the vegetation becomes
self-sustaining. Compliance status shall be submitted to the Regional Office, Ministry of
Environment & Forests, Gol, Lucknow, and U.P. Pollution Control Board on a six-monthly basis.
The slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved
by the Indian Bureau of Mines.

Permission for the abstraction of groundwater shall be taken from Central Ground Water Board.
Regular monitoring of ground and surface water sources for level and quality shall be carried out
by establishing a network of existing wells and constructing new piezometers during the mining
operation. The monitoring shall be carried out four times in a year i.e., premonsoon (AprilMay),
monsoon (August), post-monsoon (November), and winter (January), and the data thus collected
shall be regularly sent to MoEF&CC, Central Ground Water Authority, and Regional Director,
Central Ground Water Board.

The wastewater from the mine shall be treated to conform to the prescribed standards before
discharging into the natural stream. The discharged water from the Tailing Dam, if any shall be
regularly monitored and report submitted to the Integrated Regional Office, MoEF&CC, Gol,
Lucknow, Central Pollution Control Board, and the State Pollution Control Board.

Hydrogeological study of the area shall be reviewed by the project proponent annually. In case
the adverse effect on groundwater quality and quantity is observed mining shall be stopped and
resumed only after mitigating steps to contain any adverse impact on groundwater is
implemented.

Vehicular emissions shall be kept under control and regularly monitored. Vehicles used for
transportation of minerals and others shall have valid permissions as prescribed under Central
Motor Vehicle Rules, 1989 and its amendments. The vehicles transporting minerals shall be
covered with a tarpaulin or other suitable enclosures so that no dust particles / fine matters
escape during the period of transportation. No overloading of minerals for transportation shall
be committed. The trucks transporting minerals shall not pass through the wildlife sanctuary if
any in the study area.

Prior permission from the Competent Authority shall be obtained for the extraction of
groundwater if any.

A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board 5 years in advance of
final mine closure for approval.

Project Proponent shall explore the possibility of using solar energy where ever possible.
Commitment towards CER has to be followed strictly.

Regular health checkup record of the mineworkers has to be maintained at the site in a proper
register. It should be made available for inspection whenever asked.

Project Proponent has to strictly follow the direction/guidelines issued by MoEF&CC, CPCB, and
other Govt. Agencies from time to time.

The blasting will be done only after getting permission from the Mining Department.

You shall also ensure that the proposed site is not a part of any no-development zone as

required/prescribed/identified under law. In case of violation, this permission shall automatically
deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed
site, this clearance shall automatically deem to be cancelled.
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Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981,
the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of
Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance.
The SEIAA/MOoEF reserves the right to revoke the environmental clearance, if conditions stipulated
are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional
environmental conditions or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette
Notification No. S.0. 1533(E) dated 14/09/2006, as amended and send regular compliance reports to
the authority as prescribed in the aforesaid notification.

Copy, through email, for information and necessary action to —

1. The Principal Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email — soenvups@rediffmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003
(email — sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow —
226020 (email — rocz.lko-mef@nic.in)

4. District Magistrate Sonebhadra.

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppcb.com)

6. Copy to Web Master for uploading on PARIVESH Portal.

7. Copy for Guard File.

(Ajay Kumar Sharma)
Member Secretary, SEIAA

Secretary
Member Se

Date: 9/12/2022 12
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297 State Level Environment Impact Assessment Authority, Uttar Pradesh
Directorate of Environment, U.p

Vineet Khand-1, Gomti Nagar, Lucknow - 226 010
FPhone : 91-522-2300 541, Fax:91-522-2300 543
E-mail :

Website : www.seiaaup.com

To,
M/s Unnati Engineering,
Village & Post- Chhitauni,
Varanasi, U.P,
Ref. No........L & X......../Parya/sEIAA/6299/2021 Date: 1 o August, 2021

Sub: Terms of Reference for Sand/ Morrum Mining from Son River Bed at Gata No.-221Cha,
Khand no. 02, Village- Sasnai, Tehsil-Obra, Sonbhadra, U.P., (Leased Area: 18.215 ha.), M/s Unnti
Engineering.

Reference- MoEFCC Proposal no- SIA/UP/MIN/63264/2021 & SEIAA, U.P File no- 6299

Drear Sir,

This is with reference to your application / letter dated 11-05-2021 & 03-06-2021 on above
mentioned subject. The matter was considered by SEAC in meeting held on 08.06.2021 and SEIAA
in meeting held on 15.07.2021, 29-07-2021 & 31-07-2021.

A presentation was made by the project proponent along with their consultant M/s
Paramarsh Servicing Environment & Development to SEAC on 08.06.2021.

Project Details Informed by the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details
about their project —

1. The environmental clearance is sought for Sand/ Morrum Mining from Son River Bed at Gata
No.-221Cha, Khand no. 02, Village- Sasnai, Tehsil-Obra, Sonbhadra, U.P., (Leased Area: 18.215
ha.), M/s Unnti Engineering.

2. Salient features of the project as submitted by the project proponent:

' a) On-line proposal No. SIA/UP/MIN/B3264/2021 sl |
b) File No. allotted by SEIAA, u.p 6299
t) Name of Proponent M/s Unnati Engineerings
Prop.- Shri Abhishek Kumar Singh S/o Shri Arvind
Kumar Singh
d) Full correspondence address of proponent | Rfo- Village & Post-Chhitauni, District- Varanasi
and mobile no. (U.P.) 5
e) Name of Project Morrum Mining Project [
f) Project location ( Plot/Khasra/Gata No.) Gata No.- 221 Cha, Khand- 02
8) Name of River Son River =
_h) Name of Village : Sasnai
i} Tehsil | Obra _ )
jj District | Sonbhadra (UP) B
k) Naﬁe of Minor Mineral : | Morrum Mining Project - N
l| Sanctioned Lease Area (inHa) | 18.215 Ha. - |
| m) Mineable Area (in Ha.) | 12.2094 Ha.




Terms of Referance for Sand/ orrum Mining from Son River No.-221Cha, Khand no, 92, Village- Sasnal, Tehsil-

Obra, Sonkhadra, U2, (Leased Area: 18.215 ha ), M/'s Unnti Engineering. -
| n) Zero level mRL ' 154 mRAL ] 298

o) Max. & Min mrl wit-lﬁglease area

Maximum & Minimum mRAL 162 mRL & 154 mRL
respectively

"p) Pillar Coordinates (Verified by DMO) Pillar S it
Name
A 24*28'21.49"N | 83710 SB.TE"L
B 24°28'22.45"N | 83"11'16.32"E
| C 24°28'10.36"N | 83°11'16.47"E
D 24°28'9.15"N | 83°10'59.31"E
Water Submerged Coordinate of Lease Area
- 6.0056 Ha.
D 24°28'9.15"N | 83"10'59.31"E
E 24°28'12.62"N | 83°10°'59.15"E
F 24°28'14.45"N | 83"11'4.50°E
G 24°28'15.62"N | 83"11'10.70"E
H 24°28'16.01"N | 83°11'16.40"E
C 24°28'10.36"N | 83°11'1647"E
Workable Area Coordinate of lease area-
12.2094 Ha.
A 24°28'21.49"N | 83°10'58.76"E
B 24°28'22.45"N | 83"11'16.32"E
_H 24°28'16.01"N | 83°11'16.40"E
G 24°28'15.62"N | 83°11'10.70"E
F 24°28'14.45"N | 83711'4.50°E
E 24°28'12.62"N | 83°10'59.15"E
q) Total Geological Reserves _14,88,376 m o

r)] Sanction Quantity as per LOI

s] Total Proposed Production (in five year)
1) Proposed Production/year

u) Sanctioned Period of Mine lease

v) Production of mine/day

w) Method of Mining

2,91,440 m’ per year
14,57,200 m" in five year
2,91,440 m" per year

5 Years as per LOI
1165.76 m’/day

Open cast, Manual, semi-mechanized

—

x) No. of working days 250

y) Working hours/day 8 hours/day .
z) No. Of workers Bb

aa) No. Of vehicles movement/day 90-95 Vehicles movement/day
bb)Type of Land Morrum Mining Project

cc) Ultimate Depth of Mining 1.7m

dd)Nearest metalled road from site SH-5 is about 15.02 km towards West direction

ep)Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking water 0.76 KLD
 Suppression of dust 11.28 KLD |
Plantation 0.095 KLD — .-
Others (if any) -
Total 12.135 KLD {Approx. 12.0
_ . KLD)
ff} Name of QCI Accredited Consuftant with Environmental Research and Analysis, Lucknow
QCi No {U.P) .
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Terms of Reference for Sand/ Morrum Mining from Son fiver Bed at Gatp No.-221Cha, Kband no. 02, Village- Sasnai, Tehsil-

Obra, Sonbhadra, U.P., (Leased Area; 18.215 ha.), M/s Unnti Engineering.

And period of validity. Certificate No. NABI?H EIAI 1922/RA 0200 and

valid upto Dec 30, . 21}22

' ge) Any litigation pending against the project No
or land in any court

hh)Details of 500 m Cluster Map & certificate | Letter No.-352/ Khanij /2021 Date-29/01/2021
issued by Mining Officer

ii) ‘Details of Lease Area in approved DSR Page No.— 26, 51 No. - 4
jil Proposed EMP cost Rs 18,00,000/-
kk)Proposed Total Project cost Rs. 9,00,00,000/- <
ll) Length and breadth of Haul Road 470 m length and 6.0 m width
| mm) No. of Trees to be Planted g5
3. The mining would be restricted to unsaturated zone only above the phreatic water table and

4.

3.
b.

will not intersect the ground water table at any point of time.

The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

There is no litigation pending in any court regarding this project.

The project proposal falls under category—1(a) of EIA Notification, 2006 {as amended).

SEAC / SEIAA discussed the matter and recommended [ granted ToR to the said project with

standard ToR (as prescribed by Ministry of Environment, Forest & Climate Change, Government of
India) along with additional ToR for preparing EIA-EMP report.

Standard Terms of Reference (ToR

1)

2)

3)

4)

3)

6)

7)

Year-wise production details since 1994 should be given, clearly stating the highest production
achieved in any one year prior to 1994. it may also be categorically informed whether there
had been any increase in production after the EIA Notification 1994 came into force, w.r.t. the
highest production achieved prior to 1994.

A copy of the document in support of the fact that the Praponent is the rightful lessee of the
mine should be given.

All documents including approved mine plan, EIA and Public Hearing should be compatible
with one another in terms of the mine lease area, production levels, waste generation and its
management, mining technology etc. and should be in the name of the lessee.

All corner coordinates of the mine lease area, superimposed on a High Resolution Imagery/
toposheet, topographic sheet, geomorphology and geology of the area should be provided.
Such an Imagery of the proposed area should clearly show the land use and other ecological
features of the study area (core and buffer zone).

information should be provided in Survey of India Toposheet in 1:50,000 scale indicating
geological map of the area, geomorphology of land forms of the area, existing minerals and
mining history of the area, important water bodies, streams and rivers and soil characteristics.
Details about the land proposed for mining activities should be given with information as to
whether mining conforms to the land use policy of the State; land diversion for mining should
have approval from State land use board or the concerned authority.

.....

Policy approved by its Board of Directors? If so, it may be spell oLt in :he EtA Repnrt with
description of the prescribed operating process [/ procedures to bring into focus any
infringement / deviation / violation of the environmental or forest norms / conditions. The
hierarchical system or administrative order of the Company to deal with the environmental
issues and for ensuring compliance with the EC conditions may also be given. The system of
reporting of non-compliances / violations of environmental norms to the Board of Directors of
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Obra, Sonbhadra, WP, (Leased Area: 18.215 ha.], M/s Linati Engingering.
the Company and/or shareholders or stakeholders at large, may also be detailed in the EIA
Report.

8) Issues relating to Mine Safety, including subsidence study in case of underground mining and
slope study in case of open cast mining, biasting study etc. should be detailed. The proposed
safeguard measures ineach case should also be provided.

9) The study area will comprise of 10 km zone around the mine lease from lease periphery and
the data contained in the ElA such as waste generation etc. should be for the life of the mine /
lease period.

10) Land use of the study area delineating forest area, agricultural land, grazing land, wildlife
sanctuary, national park, migratory routes of fauna, water bodies, human settlements and
other ecological features should be indicated. Land use plan of the mine lease area should be
prepared to encompass pre-operational, operational and post-operational phases and
submitted. Impact, if any, of change of land use should be given.

11} Details of the land for any Over Burden Dumps outside the mine lease, such as extent of land
area, distance from mine lease, its land use, R&R issues, if any, should be given.

12) A Certificate from the Competent Authority in the State Forest Department should be
provided,
confirming the involvement of forest land, if any, in the project area. In the event of any
contrary
claim by the Project Proponent regarding the status of forests, the site may be inspected by
the State Forest Department along with the Regional Office of the Ministry to ascertain the
status of forests, based on which, the Certificate in this regard as mentioned above be issued.
in all such cases, it would be desirable for representative of the 5iate Forest Department to
assist the Expert Appraisal Committees,

13) Status of farestry clearance for the broken up area and virgin forestland involved in the Project
including depaosition of net present value [NPV) and compensatory afforestation (CA) should
be indicated, A copy of the forestry clearance should also be furnished.

14} Implementation status of recognition of forest rights under the Scheduled Tribes and other
Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 should be indicated.

15) The vegetation in the RF / PF areas in the study area, with necessary details, should be given.

16) A study shall be got done to ascertain the impact of the Mining Project on wildlife of the study
area and details furnished. Impact of the project on the wildlife in the surrounding and any
other protected area and accordingly, detailed mitigation measures required, should be
worked out with cost implications and submitted.

17) Location of National Parks, Sanctuaries, Biosphere Reserves, Wildlife Corridors, Ramsar site
Tiger / Elephant Reserves existing as well as proposed, if any, within 10 km of the mine lease
should be clearly indicated, supported by a location map duly authenticated by Chief Wildlife
Warden. Necessary clearance, as may be appiicable to such projects due to proximity of the
ecologically sensitive areas as mentioned above, should be obtained from the Standing
Committee of National Board of Wildlife and copy furnished.

18) A detailed biological study of the study area [core zone and buffer zone (10 km radius of the
periphery of the mine lease)] shall be carried out. Details of flora and fauna, endangered,
endemic and RET Species duly authenticated, separately for core and buffer zone should be
furnished based on such primary field survey, clearly indicating the Schedule of the fauna

~——present. In case of any scheduled fauna found inthe study area, the necessary plan along-with
budgetary provisions for their conservation should be prepared in consultation with State
Forest and Wildlife Department and details furnished. Mecessary allocation of funds for
implementing the same should be made as part of the project cost.

19) Proximity to Areas declared as 'Critically Polluted' or attracting court restrictions for mining
operations should also be indicated and where so required, clearance certifications from the

Page 4 cofd

Y



301

|'¥

Terms of Reference for Sand/ Morrum Mining from Son River Bed at Gata Ne.-221Cha, Khand no. 02, Village- Sasaal, Tehsil-
Obra, Sonbhadra, U.P., (Leased Area: 18.215 ha.), M/s Unntl Engineering.

prescribed Authorities, such as the SPCB or State Mining Department should be secured and
furnished to the effect that the proposed mining activities could be considered.

20) R&R Plan / compensation details for the Project Affected People (PAP) should be furnished.
While preparing the R&R Plan, the relevant 5tate / National Rehabilitation & Resettlement
Policy should be kept in view. In respect of 5Cs / 5Ts and other weaker sections of the society
in the study area, a need based sample survey, family-wise, should be undertaken to assess
their requirements, and action programmes prepared and submitted accordingly, integrating
the sectoral programmes of line departments of the State Government. It may be clearly
brought out whether the village(s) located in the mine lease area will be shifted or not. The
issues relating to shifting of village(s) including their R&R and socio-economic aspects should
be discussed in the Report.

21) One season (non-monsoon} [i.e. March-May (Summer Season); October-December (post
monsoon season); December-February {winter season)] primary baseline data on ambient air
quality as per CPCB Notification of 2009, water quality, noise level, soil and flora and fauna
shall be collected and the AAQ and other data so compiled presented date-wise in the EIA and
EMP Report. Site-specific meteorological data should also be collected. The location of the
monitoring stations should be such as to represent whole of the study area and justified
keeping in view the pre-dominant downwind direction and location of sensitive receptors.
There should be at least one monitoring station within 500 m of the mine lease in the pre-
dominant downwind direction. The mineralogical composition of PM10, particularly for free
silica, should be given.

22) Air quality modeling should be carried out for prediction of impact of the project on the air
guality of the area. It should also take into account the impact of movement of vehicles for
transportation of mineral. The details of the model used and input parameters used for
modeling should be provided. The air quality contours may be shown on a location map clearly
indicating the location of the site, location of sensitive receptors, if any, and the habitation.
The wind roses showing pre-dominant wind direction may also be indicated on the map.

23) The water reguirement for the Project, its availability and source should be furnished. A
detailed water balance should also be provided. Fresh water requirement for the Project
should be indicated.

24) Necessary clearance from the Competent Authority for drawl of requisite quantity of water for
the Project should be provided.

25) Description of water conservation measures proposed to be adopted in the Project should be
given. Details of rainwater harvesting proposed in the Project, if any, should be provided.

26) Impact of the Project on the water quality, both surface and groundwater, should be assessed
and necessary safeguard measures, if any required, should be provided.

27) Based on actual monitored data, it may clearly be shown whether working will intersect
groundwater. Necessary data and documentation in this regard may be provided. In case the
working will intersect groundwater table, a detalled Hydro Geological Study should be
undertaken and Report furnished. The Report inter-alia, shall include detalls of the aquifers
present and impact of mining activities on these aquifers. Necessary permission from Central
Ground Water Authority for working below ground water and for pumping of ground water
should also be obtained and copy furnished.

28) Details of any stream, seasonal or otherwise, passing through the lease area and modification
/diversion proposed, if any, and the impact of the same on the hydrology should be brought
out.

29) Information on site elevation, working depth, groundwater table etc. should be provided both
in AMSL and bgl. A schematic diagram may also be provided for the same.

30) A time bound Progressive Greenbelt Development Plan shall be prepared in a tabular form
(indicating the linear and guantitative coverage, plant species and time frame} and submitted,
keeping in mind, the same will have to be executed up front on commencement of the Project.
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Phase-wize plan of plantation and compensatory afforestation should be charted clearly
indicating the area to be covered under plantation and the species to be planted. The details
of plantation already done should be given. The plant species selected for green belt should
have greater ecological value and should be of good utility value to the local population with
emphasis on local and native species and the species which are tolerant to pollution.

31} Impact on local transport infrastructure due to the Projeci should be indicated. Projected
increase in truck traffic as a result of the Project in the present road network (including those
outside the Project area) should be worked out, indicating whether it is capable of handling
the incremental load. Arrangement for improving the infrestructure, if contemplated
{including action to be taken by other agencies such as State Government) should be covered.
Project Proponent shall conduct Impact of Transportation study as per Indian Road Congress
Guidelines.

32] Details of the onsite shelter and facilities to be provided to the mine workers should be
included in the EIA Report.

33} Conceptual post mining land use and Reclamation and Restoration of mined out areas (with
plans and with adequate number of sections) should be given in the EIA report.

34) Occupational Health impacis of the Project shouid be anticipated and the proposed preventive
measures spelt out in detail. Details of pre-placement medical examination and periodical
medical examination schedules should be incorporated in the EMP. The project specific
occupational health mitigation measures with required facilities proposed in the mining area
may be detailed.

35) Public health implications of the Project and related activities for the population in the impact
zone should be systematically evaluated and the proposed remedial measures should be
detailed along with budgetary allocations.

36) Measures of socio-economic significance and influence to the local community proposed to be
provided by the Project Proponent should be indicated. As far as passible, quantitative
dimensions may be given with time frames for implementation.

37) Detailed environmental management plan (EMP) to mitigate the environmental impacis
which,should inter-alia include the impacts of change of land use, less of agricultural and
grazing land, if any, occupational health impacts besides other impacts specific to the
praposed Project.

38) Public Hearing points raised and commitment of the Project Proponent on the same along
with time bound Action Plan with budgetary provisions to implement the same should be
provided and also incorporated in the final EIA / EMP Report of the Project.

39) Details of litigation pending against the project / company, if any, with direction / order passed
by any Court of Law against the project / company should be given.

40) The cost of the Project (capital cost and recurring cost) as well as the cost towards
implementation of EMP should be clearly spelt out.

41) A Disaster management Plan shall be prepared and included in the EIA / EMP Report.

42) Benefits of the Project if the Project is implemented should be speit out. The benefits of the
Project shall clearly indicate environmental, social, economic, employment potential, etc.

43) Activity-wise time-bound action plan on the issues raised and commitment made during public
hearing to be submitted as part of the final EMP Report in compliance of the Ministry’s OM
F.N0.22-65/2017-1A.11I dated 30th September, 2020.

44) Besides theabove; the below mentioned general paints are alsd tobe followed—

a) Executive Summary of the EIA/JEMP Report

b) Al documents to be praperly referenced with index and continuous page numbering.

c] Where data are presented in the Report especially in Tables, the period in which the data
were collected and the sources should be indicated.
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d)

e)
f)

)

h)

i}

ir

Project Proponent shall enclose all the analysis / testing reports of water, air, soil, noise
etc. using the MoEF&CC / NABL accredited laboratories. All the original analysis [/ testing
reports should be available during appraisal of the Project.

Where the documents provided are in 2 language other than English, an English
translation should be provided.

The Questionnaire for environmental appraisal of mining projects as devised earlier by the
Ministry shall also be filled and submittad.

While preparing the EIA report, the instructions for the Proponents and instructions for
the

Consultants issued by MoEF&CC vide O.M. No. J-11013/41/2006-1A.11{1) dated 04.08.2009,
which are available on the website of this Ministry, should be followed.

Changes, if any made in the basic scope and project parameters (as submitted in Form-I
and the PFR for securing the ToR) should be brought to the attention of SEIAA with
reasons for such changes and permission should be sought, as the ToR may also have to
be altered. Post Public Hearing changes in structure and content of the draft El / EMP
{other than modifications arising out of the Public Hea ring process) will entail conducting
the Public Hearing again with the revised documentation.

As per the circular no. 1-11011/618/2010-1A.11(1) dated 30.5.2012. certified report of the
status of compliance of the conditions stipulated in the environment clearance for the
existing operations of the project, should be obtained from the Regional Office of Ministry
of Environment, Forest and Climate Change, as may be applicable.

The EIA report should also include (i) surface plan of the area indicating contours of main
topographic features, drainage and mining area, (i) geological maps and sections and (iii)
sections of the mine pit and external dumps, if any, clearly showing the land features of
the adjoining area.

Additional Terms of Reference {ToR)

1.

i

5.
b.

P

8

All pages of technical documents / EIA / EMP etc. should be signed by the consultant and
project proponent both. &

The lease area its address and production per annum should match with as mentioned in
DSR and Lol. In case there is any difference clarification/ amendment letter from
competent authority shall be submitted along with EIA. EIA and public hearing shall be
conducted as per the lease area its address and production per annum mentioned in DSR
and Lol.

Public hearing shall be conducted as per EIA notification, 2006 {as amended).

SEIAA opined that the project proponent shall submit permission of CGWA or proposal for
alternative source of fresh water.

KML file for the area and mining lease area should be provided.

Status of leases granted/to be granted in various mining khands along with production
since the formulation of DSR, duly certified by competent authority should be submitted.
In case project proponent intends to temporarily store mined out material or any toals,
equipment’s or other material outside mine lease area then NOC from competent
authority for doing so should be submitted and details of such area and associated
Environmental impacts should be included In EIAEMP report. This should also be clearly
mentioned during public hearing.

Road network to be used by the project should be clearly shown on Survey of India
toposheet in 1:50,000 scale. In case road network involves forest road, permission should
be obtained from Forest Department and a copy of the same should be submitted at the
time of appraisal of EIA-EMP report.
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9. In case of brown field project environmental foatprint of the site and mitigation measures
should be included in EIA-EMP report.
10. In case of expansion [ renewal of earlier EC, following information should be submitted —
a) Status of compliance of earlier EC conditions by Integrated Regional Office, MoEFCC,
Gol, Lucknow.
b} Copy of CtE and CtO issued by SPCB.
¢) Status of submission of six-monthly compliance report to EC granted earlier
d) Court cases, if any.
11. Observation raised in public hearing, replies submitted by project proponent, suitable
modification carried out in EIA-EMP report.
12. Replenishment study, duly approved by the competent authority for approving DSR for the
district should be submitted.

You are advised to submit the EIA-EMP report incorporating recommendations of public
hearing for further consideration of the matter as per procedure iaid down in the Gazette
Notification SO 1533(E) dated 14.09.2006 as amended. The matter will not be considered pending
till your reply or EIA/EMP report is received.

This is issued with the approval of competent aut hority.

i

-

hruti Shukia)
Deputy Director, DoE, UP &
k Nodal Officer, SEIAA, UP

Copy, through email, for information and nmssaw action to -

1. The Principal Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email — soenvups@rediffmail.com)

2. loint Secretary, Ministry of Environment, Forest and Climate Change, Government of
India, 3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-
110003 (email - sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integrated Regional Office, Ministry of
Environment, Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj,
Lucknow — 226020 (email - rocz.lko-mef@nic.in)

4, Director, Geology & Mining, Uttar Pradesh, Khanij Bhawan 27/8, Raja Ram Mohan Rai
Marg, Lucknow-226001 {email - dgmupexp@gmail.com)

5. District Magistrate, Prayagraj, Uttar Pradesh (email - dmall@nic.in

6. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppcb.com)

7. Copy to Web Master for uploading on PARIVESH Portal.

8. Copy for Guard File.

—— B T L Y

=

(Shruti Shukla)
Deputy Director, DoE, UP &

! MNodal Officer, SEIAA, UP
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ENVIRONMENTAL

CLEARANCE

PARIVESH

(Pro-Active and Responsive Facilitation by Interactive,

and Virtuous Environmental Single=-Window Hub)

Annexure-Ab5

Government of India

PT Ministry of Environment, Forest and Climate Change
#aw (Issued by the State Environment Impact Assessment

_— Authority(SEIAA), Uttar Pradesh)

To,

The Authorized Person
M/S BABA KHATU INDUSTRIES

59- Chakarpuri Paper Mil Colony Near Metro City Nishatganj Mahanagar
Lucknow -226006

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted-to .the: SEIAA vide proposal number
SIA/UP/MIN/76421/2021 dated 02-May. 2022..The-particulars of the environmental
clearance granted to the projectare as below.

1. EC Identification No. EC22B001UP123805
2.  File No. 7062-6749
3. Project Type New
4. Category Bl
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project AREA 1.80 HA'GITTI - BOULDER

(DOLOSTQONE) MINING PROJECT AT
ARAJI'NO. 4478 CHHA VILLAGE- BILLI
MARKUNDI, TEHSIL- OBRA , DISTRICT-
SONBHADRA, UTTAR PRADESH.

7. Name of Company/Organization = M/S BABA KHATU INDUSTRIES
Location of Project Uttar Pradesh
9. TOR Date 21 Feb 2022

©

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Member Secretary
Date: 01/07/2022 Member Secretary
SEIAA - (Uttar Pradesh)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC22B001UP123805 File No. - 7062-6749 Date of Issue EC - 01/07/2022 Page 1 of 11
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State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Nagar, Lucknow- 226010
E-Mail- doeuplko@yahoo.com, seiaaup@yahoo.com
Phone no- 0522-2300541

Reference- MoEFCC Proposal no- SIA/UP/MIN/76421/2021 & SEIAA, U.P File no-7062-6749

Sub: Environmental Clearance for Proposed Gitti-Boulder (Dolostone) Mining at Arazi No.4478
Chha,Village: Billimarkundi, Tehsil: Obra, District: Sonbhadra, U.P., (Leased Area- 1.80 ha.).

Dear Sir,

This is with reference to your application / letter dated 11-12-2021, 27-12-2021, 02-05-2022,
17-05-2022 & 21-06-2022 on above mentioned subject. The matter was considered by 655" SEAC in
meeting held on 18-05-2022 and 622" SEIAA in meeting held on 24-06-2022.

A presentation was made by the project proponent along with their consultant M/s Ind Tech
House Consult to SEAC on 18-05-2022.

Project Details Informed by the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details
about their project —
1. The environmental clearance is sought for Gitti-Boulder (Dolostone) Mining at Arazi No.4478

Chha,Village: Billimarkundi, Tehsil: Obra, District: Sonbhadra, U.P., (Leased Area- 1.80 ha.).

2. The terms of reference in the matter were issued by SEIAA, U.P. vide letter no.
464/Parya/SEIAA/6749/2021, dated 21/02/2022.

3. The public hearing was organized on 15/04/2022. Final EIA report submitted by the project
proponent on 02/05/2022.

4. Salient features of the project as submitted by the project proponent:

1. On-line proposal No. SIA/UP/MIN/76421/2021
2. File No. allotted by SEIAA, UP 7062-6749
3. Name of Proponent M/s Baba Khatu Industries, (Partner Rajeev Kumar
Sharma)
4. Full correspondence address of Address-Ward No-3, Preetnagar, Chopan, District-
proponent and mobile no. Sonbhadra,

Shri Rajeev Kumar Sharma, S/o Shri Jitendra Sharma.
R/0-59,Chakarpuri, Paper Mill colony,Near Metro City,
Nishatganj, Mahanagar, Lucknow..

5. Name of Project Building Stone Gitti - Boulder (Dolostone) Mining
Project
6. Project location (Plot/Khasra/Gata No. / 4478 Chha
khand No.)
7. Name of Village Billimarkundi
8. Tehsil Obra
9. District Sonbhadra (U.P.)
10. Name of Minor Mineral Gitti/Boulder(Dolo Stone)
11. Sanctioned Lease Area (in Ha.) 1.80 Ha.

EC Identification No. - EC22B001UP123805 File No. - 7062-6749 Date of Issue EC - 01/07/2022 Page 2 of 11
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12. Mineable Area (in Ha.) 1.206 Ha (Safety Margin 0.594 Ha. )
13. Max. & Min mrl within lease area Maximum & Minimum mRL is 246.0 mR| & 176.1 mRL
respectively.
14. Pillar Coordinates (Verified by DMO) PII\II.(L)E.R LATITUDE LONGITUDE
A 24° 28'25.03"N 83°1'13.16"E
B 24° 28'24.84"N 83°1'14.84"E
C 24° 28'23.28"N 83°1'14.84"E
D 24° 28'23.23"N 83°1'17.68"E
E 24° 28'22.44"N 83°1'17.64"E
F 24°28'21.97"N 83°1'16.35"E
G 24° 28'20.48"N | 83°1'15.60"E
H 24°28'19.86"N 83°1'14.55"E
| 24° 28'18.53"N 83°1'13.93"E
J 24° 28'19.92"N 83°1'10.93"E
K 24° 28'20.73"N 83°1'10.96"E
L 24° 28'20.18"N 83°1'12.76"E
M 24° 28'21.46"N 83°1'13.18"E
N 24°28'22.27"N | 83°1'11.08"E
15. Total Geological Reserves 1122478 m*
16. Total Mineable Reserve in LOI 57600 m> per year
17. Total Proposed Production (for 20 year) 1152000 m*
18. Proposed Production/year 57600 m* per year
19. Sanctioned Period of Mine lease 20 Year
20. Proposed production for 20 years as per | 1152000 m?> for 20 years
LOI
21. Method of Mining Open cast Manual/ Semi Mechanized Mining
22. No. of working days 300
23. Working hours/day 8 hours/day
24. No. Of workers Approximately 25 workers
25. No. Of vehicles movement/day 21 Vehicles movement/day
26. Type of Land Government Land
27. Ultimate Depth of Mining 36 m
28. Nearest metalled road from site 1.75 km towards North direction from the project
site.
29. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking 0.25 KLD
Suppression of dust 2.10 KLD
Plantation 0.36 KLD
Others (if any) -
Total 2.71 KLD
30. Name of QClI Accredited Consultant with | Ind Tech House Consult Certificate No-
QCl No And period of validity. NABET/EIA/1821/RA0098
Period of Validity- 24-7-2022
31. Any litigation pending against the project | NO
or land in any court
32. Details of 500 m Cluster Map & Letter No-3599/Khanij/2021
certificate issued by Mining Officer Date-25.10.2021

EC Identification No. - EC22B001UP123805

File No. - 7062-6749 Date of Issue EC - 01/07/2022
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33.

Details of Lease Area in approved DSR

Sr. No: 01 (Annexure no. 01)

34,

Proposed EMP cost

Rs. 12,46,000/-

35.

Proposed Total Project cost

Rs 7,12,00,000/-

36.

Length and breadth of Haul Road

350 m length and 6.0 m width

37.

No. of Trees to be Planted

180

38.

Monitoring Period

October, 2021 to December, 2021 (Post-Monsson
Season)

The mining would be restricted to unsaturated zone only above the phreatic water table and will

not intersect the ground water table at any point of time.

This project does not attract any of the general conditions applicable on mining projects

specified in EIA Notification 14/09/2006.

The mining operation will not be carried out in safety zone of any bridge or embankment or in

eco-fragile zone such as habitat of any wild fauna.

There is no litigation pending in any court regarding this project.

The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC)

held on 18-5-2022 the State Level Environment Impact Assessment Authority (SEIAA) in its Meeting
held 24-06-2022 and decided to grant the Environmental Clearance to the title project for collection
of 57600 m? per year lease area of 1.80 ha subject to effective implementation of the following
General Conditions and specific conditions:-

General condition:

1.

This environmental clearance is subject to allotment of mining lease in favour of project
proponent by District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under the law.

Any addition of the mining area, change of Khasra numbers, enhancement of capacity, change
in mining technology, modernization, and scope of working shall again require prior
environmental clearance as per EIA notification, 2006.

No change in the calendar plan including excavation, the quantum of mineral and waste shall
be made.

Mining will be carried out as per the approved mining plan. In case of any violation of the
mining plan, the Environmental Clearance given by SEIAA will stand cancelled.

Four ambient air quality monitoring stations shall be established in the core zone as well as in
the buffer zone for RSPM, SPM, SO,, NO, monitoring. The location of the stations should be
decided based on the meteorological data, topographical features, and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in
consultation with the State Pollution Control Board. The monitored data for criteria pollutants
shall be regularly uploaded on the company's website and also displayed on the website.

Data on ambient air quality (RPM, SPM, SO,, NO,) should be regularly submitted to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow and the State Pollution Control Board /
Central Pollution Control Board once in six months.

Ambient air quality at the boundary of the mine premises shall conform to the norms
prescribed in MoEF notification no. GSR/826(E) dated 16.11.09.

Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying
arrangement on haul roads, loading and unloading, and at transfer points shall be provided
and properly maintained.

EC Identification No. - EC22B001UP123805 File No. - 7062-6749 Date of Issue EC - 01/07/2022 Page 4 of 11

65



309

10.

11.

12.

13.

14.
15.

16.

17.

18.

19.

20.

21.

22.

23.

24,

Measures shall be taken for control of noise levels below 85 dBA in the work environment.
Workers engaged in operations of HEMM, etc. shall be provided with earplugs/muffs and
health records of the workers shall be maintained.

Industrial wastewater (workshop and wastewater from the mine) should be properly collected,
treated to conform to the standards prescribed under GSR 422 (E) dated 19th May 1993 and
31st December 1993 or as amended from time to time. Oil and grease traps shall be installed
before the discharge of workshop effluents.

Personnel working in areas shall be provided with protective respiratory devices like masks and
they shall also be imparted adequate training and information on safety and health aspects.
Special measures shall be adopted to prevent the nearby settlements from the impacts of
mining activities.

The transportation of the materials shall be limited to the day hours’ time only.

Provision shall be made for housing the laborers within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, safe drinking water, medical
health care, creche, etc. The housing may be in the form of temporary structures to be
removed after the completion of the project.

A separate Environmental Management Cell with suitably qualified personnel shall be setup
under the control of a Senior Executive, who will report directly to the Head of the
Organization.

The Project Proponent shall inform the Integrated Regional Office, MoEF&CC, Gol, Lucknow
and State Pollution Control Board regarding the date of financial closures and final approval of
the project by the concerned authorities and the date of start of land development work.

The funds earmarked for environmental protection measures shall be kept in a separate
account and shall not be diverted for other purposes. The year-wise expenditure shall be
reported to the Integrated Regional Office, MoEF&CC, Gol, Lucknow and State Pollution
Control Board

The Integrated Regional Office, MoEF&CC, Gol, Lucknow and State Pollution Control Board
shall monitor compliance with the stipulated conditions. A complete set of documents
including Environment Impact Assessment Report, Environmental Management Plan, Public
hearing, and other documents information should be given to the Integrated Regional Office,
MoEF&CC, Gol, Lucknow and State Pollution Control Board

A copy of the environmental clearance shall be submitted by the Project Proponent to the
Heads of the Local Bodies, Panchayat, and Municipal Bodies as applicable in the matter.

The Project Proponent shall advertise at least in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue
of the clearance letter informing that the project has been accorded environmental clearance
and a copy of the clearance letter is available with the State Level Environment Impact
Assessment Authority (SEIAA).

The Project Proponent has to submit a regular half-yearly compliance report of the stipulated
prior environmental clearance terms and conditions in hard and soft copy to the SEIAA, U.P.
on 1°"June and 1st December of each calendar year.

The SEIAA may alter/modify the above conditions or stipulate any further condition in the
interest of environmental protection.

Concealing factual data or submission of false/fabricated data and failure to comply with any
of the conditions mentioned above may result in withdrawal of this clearance and attract
action under the provisions of the Environment (Protection) Act, 1986.
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Specific Conditions:

1. Validity period of this EC is 5 years from the date of issue as the Lol has been issued for a period
of 5 years or co-terminus with the validity of current mine plan or current lease period whichever
is earlier. After this period the EC will become null and void.

2. Directions/suggestions given during public hearing and commitment made by the project
proponent should be strictly complied.

3. A certificate from Forest Department shall be obtained that no forest land is involved in mining
or as a route and if forest land is involved the project proponent shall obtain forest clearance and
permission of Central and State Government as per the provisions of Forest (conservation) Act,
1980 and submit before the start of work.

4. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and
restore the land to a condition which is fit for growth of fodder, flora fauna etc.

5. Three tier green shelter belt of 7.5m width should be developed on the periphery of mine lease
area. Local and native species should be planted in consultation with Forest/Horticulture
Department/Agriculture University.

6. Plan for using the mine void for productive use in consultation with local administration and
gram-panchayat.

7. If the proposed project is situated in notified area of ground water extraction, where creation of
new wells for ground water extraction is not allowed, requirement of fresh water shall be met
from alternate water sources other than ground water or legally valid source and permission
from the competent authority shall be obtained to use it.

8. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants /
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest
Department or Horticulture Department, for planting at least 2,000 plants, either on government
land or community land, within a periphery of 5 km from the boundary of the lease area along
with provision for maintenance for 5 years. Survival of plants should not be less than the survival
rate notified by Uttar Pradesh Forest Department otherwise it will be treated as violation of EC
condition.

9. In consultation with District Environment Authority or an Authority nominated by concerned
DM, project proponent will prepared a conservation and management plan for rejuvenation and
management of water bodies having total surface area of more than 10 ha. Funds for the same
will be kept in a separate bank account and six monthly compliance status will be presented by
project proponent before the nominated authority in the District.

10. Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district
administration, before releasing the security deposit to Project Proponent will ensure that
Project Proponent has fully complied with the EC conditions. Non-compliance, if any, should be
reported to UPSPCB for appropriate legal action and recovery of compensation.

11. Any application for transfer of this EC, during its validity period unless it is cancelled by a
competent authority, has to be necessarily accompanied with status of compliance of EC
conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

12. Project Proponent / Consultant has given an affidavit that the project area doesn’t fall within the
boundary of Critically Polluted Area (CPA). If the affidavit given by PP / Consultant is found to be
false then EC will be cancelled and legal actions will be initiated against them. Further, mining
should not commence without obtaining certificate from DM, Sonbhadra that area doesn’t
attract CPA and a copy of the same should be submitted to SEIAA.

13. Number of mining projects are coming up in district. Department of Geology & Mines, GoUP to
carry out regional EIA-EMP report including carrying capacity of environmental components to
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25.

26.

27.
28.

29.

30.

assess the capacity to further bear the pollution load for such areas within a period of 1 year and
submit the same to SEIAA, UP for evaluation.

Department of Geology & Mines, GoUP in consultation with UPSPCB will establish required
number of CAAQMS in district within a period of one year and submit geo-referenced map of
these stations along with data. Details of existing CAAQMS, if any, be submitted within a period
of three months.

Large number of mining projects are ongoing as well as new mining leases are coming up in the
district. A reference be sent to DGM and MS, SPCB for preparing mitigation plan for controlling
air pollution in the district especially in mining areas.

If the air quality deteriorates due to mining, then District Administration & Directorate of Mining
should ensure that mining be stopped immediately. Adequate measures be taken for restoring
air quality and mining should commence only when air quality attains the prescribed standards.
The project proponent shall install solar light in their site office.

During the submission of 6 monthly compliance reports, the project proponent should make sure
that the periodically taken site photographs should also be annexed along with the compliance
report.

Preference should be given to indigenous local species as per the consultation of the local district
Forest Officer.

The maximum height of the bench should be 06 meters and the width of the bench should be at
least twice the height of the bench as per the mine plan approval letter by DGM, U.P

In case the blasting is proposed during a mining operation, the project proponent needs to
assess its impact on the displacement of human beings/wild animals/birds/other species, and
the suitable measures proposed and taken for their rehabilitation and resettlement need to be
clearly described in first 6 monthly compliance report.

The project proponent shall submit a final mine closure plan/Exit protocol for rehabilitation of
mined-out land to match its surrounding land use 3years before the closure of the mine to
SEIAA, UP and Department of Mines and Geology, UP for approval. The project proponent shall
ensure the implementation of the approved plan under the supervision of the Dept. of Mines
and Geology.

The project proponent shall plan and implement collection drain and siltation basins of adequate
size to arrest the silt and sediment flow from the quarry area. The surface runoff rainwater
harvesting and other water conservation measures on a long-term basis are to be taken in
consultation with the Central/State Groundwater Board. The water so collected should be
utilized for watering the haulage area, roads, and green belt development, etc.

The project proponent shall take all suitable measures to prevent pollution of groundwater and
nearby water bodies in consultation with the State Pollution Control Board and consent to
operate (if applicable) should be obtained from the State Pollution Control Board before the
start of production from the mine.

Link Road from the quarry site to the main road shall be constructed as an all-weather road with
blacktopping and maintained by the project proponent.

Vehicular emissions should be kept under control and regularly monitored. Suitable measures
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation.
The project proponent should explore the possibilities of rainwater harvesting.

At the time of operation, the project proponent will comply with all the guidelines issued by the
Government of India/State Govt./District Administration related to Covid-19.

This environmental clearance does not create or verify any claim of the applicant on the
proposed site/activity.

In case it has been found that the E.C. obtained by providing incorrect information, submitting
that the distance between the two adjoining mines is greater than 500mt. and the area is less
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than 05ha, but factually the distance is less than 500 mt, and the mine is located in the cluster of
area equal to or more than 05ha, the E.C issued will stand revoked.

This environmental clearance shall be subject to a valid lease in favor of the project proponent
for the proposed mining proposals. In case, the project proponent does not have a valid lease,
this environmental clearance shall automatically become null and void.

The Environmental clearance will be co-terminus with the mining lease period/Mining Plan
whichever is less. The Mining plan approved by the Dept. of Mines and Geology shall be strictly
implemented and shall not be operated beyond the validity period.

Explosive cannot be stored on the site. The Project proponent shall take approval from Chief
Controller of Explosive, if applicable for use or storage of explosive or any such materials.

A comprehensive EIA including mining areas within 15 K.M. to assess the impact of the mining
activity on the surrounding area shall be undertaken and a report submitted to this Authority
within one year.

No two pits shall be simultaneously worked i.e. before the first is exhausted and reclamation
work completed, no mineral bearing area shall be worked.

After exhausting the first mine pit and before starting mining operations in the next pit,
reclamation and plantation work in the exhausted pit shall be completed to ensure that
reclamation, forest cover, and vegetation are visible during the first year of mining operations in
the next pit. This process will follow till the last pit is exhausted. Adequate rehabilitation of
mined pit shall be completed before any new ore-bearing area is worked for expansion.

An adequate buffer zone shall be maintained between two consecutive mineral-bearing
deposits.

The sprinkling of water on haul roads to control dust will be ensured by the project proponent.
Green belt development shall be carried out considering CPCB guidelines including the selection
of plant species and in consultation with the local DFO / Agriculture Department. Herbs and
shrubs shall also form a part of the afforestation programme besides tree plantation. The
company shall involve local people in the plantation programme. Details of year-wise
afforestation programme including rehabilitation of mined-out area shall be submitted to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow every year.

Blast vibrations study shall be conducted and an observation report submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and UPPCB within six months. The report shall also
include measures for the prevention of blasting associated impact on nearby houses and
agricultural fields.

Controlled blasting technigues with sequential blasting shall be adopted. The blasting shall be
carried out in the daytime only. The project proponent shall ensure prevention of displacement
of human beings/wild animals/birds etc. and in case any such displacement is caused due to
blasting/mining operation by any chance the project proponent shall take suitable measures for
their rehabilitation and resettlement.

Appropriate arrangement for shelter and drinking water for the mining workers has to be
ensured at the mining site.

Maintenance of village roads used for transportation of minerals isto be done by the
company regularly at its own expenses. The link roads from mining area to main road shall be
constructed as all-weather road with black topping and maintained by the project proponent.
The surface runoff rain water harvesting/rain water recharge and water conservation measures
will be taken by project proponent in consultation with central /State ground water Board .The
project proponent shall plan and implement collection drain and siltation basins of adequate size
to arrest the silt and sediment flows from the mining area. The supernatant of the siltation basin
and rain water harvested water shall be utilized for watering the haulage area, roads and green
belt development etc.
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55.

. Status of implementation shall be submitted to the Integrated Regional Office, MoEF&CC, Gol,
Lucknow and UP Pollution Control Board within six months and thereafter every year from the
next consequent year.

The self-environmental audit shall be conducted annually. Every three years third-party
environmental audit shall be carried out.

Measures for prevention and control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion shall be carried out with geotextile matting or other suitable
material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes.
Dumps shall be protected by retaining walls.

Trenches/garland drains shall be constructed at foot of dumps and coco filters installed at
regular intervals to arrest silt from being carried to water bodies. An adequate number of Check
Dams and Gully Plugs shall be constructed across seasonal/perennial nallahs if any flowing
through the ML area and silts arrested. De silting at regular intervals shall be carried out.

. Garland drain of appropriate size, gradient, and length shall be constructed for both mine pit and
waste dump and sump capacity shall be designed keeping 50% safety margin over and above
peak sudden rainfall (based on 50 years data) and maximum discharge in the area adjoining the
mine site. Sump capacity shall also provide an adequate retention period to allow proper settling
of silt material. Sedimentation pits shall be constructed at the corners of the garland drains and
de silted at regular intervals.

Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be
regularly monitored for contamination and depletion due to mining activity and records
maintained. The monitoring data shall be submitted to the Integrated Regional Office,
MOoEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly. Further, monitoring points
shall be located between the mine, and drainage in the direction of flow of groundwater shall be
set up and records maintained.

Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored
at locations of nearest human habitation (including schools and other public amenities located
nearest to sources of dust generation as applicable) and records submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly.

Baseline data for ambient air quality shall be generated and maintained and RSPM level in
ambient air in the nearby human habitation (villages) shall also be monitored along with other
parameters.

Corporate Environmental Responsibility (CER) shall be by the project proponent and the details
of the various heads of expenditure are to be submitted as per the guidelines provided in the
recent CER notification No. 22-65/2017-IA.IlIl dated 01/05/2018. Work to be executed with the
installation of five hand pumps for drinking water, solar light in villages of streets, construction of
two numbers of toilets at the primary school with name displayed and address and details of the
beneficiary and gram Pradhan along with phone number, photographs should be submitted to
Directorate as well as to the District Magistrate / Chief Development officers.

Transportation of minerals shall be done by covering the trucks with tarpaulin or other suitable
mechanisms so that no spillage of mineral/dust takes place.

Occupational health and safety measures for the workers including identification of work-related
health hazards, training on malaria eradication, HIV, and health effects on exposure to mineral
dust, etc. shall be carried out. Periodic monitoring for exposure to respirable mineral dust on
the workers shall be conducted and records maintained including the health records of the
workers. Awareness programmes for workers on the impact of mining on their health and
precautionary measures like the use of personal protective equipment etc. shall be carried out
periodically. A review of the impact of various health measures shall be conducted followed by
follow-up action wherever required.
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56. The project proponent will ensure for employing local people as per requirement, necessary
protection measures around the mine pit and waste dump, and garland drain around the mine
pit and waste dump.

57. Topsoil / solid waste shall be stacked properly with proper slope and adequate safeguards and
shall be utilized for backfilling (wherever applicable) for reclamation and rehabilitation of the
mined-out area. Topsoil shall be separately stacked for utilization later for reclamation and shall
not be stacked along with overburden.

58. Overburden (OB) shall be stacked at the earmarked dump site(s) only and shall not be kept active
for long period. The maximum height of the dump shall not exceed 20 m, each stage shall
preferably be of a maximum of 10 m and the overall slope of the dump shall not exceed 35°. The
OB dump shall be backfilled. The OB dumps shall be scientifically vegetated with suitable native
species to prevent erosion and surface runoff.

59. Monitoring and management of rehabilitated areas shall continue until the vegetation becomes
self-sustaining. Compliance status shall be submitted to the Regional Office, Ministry of
Environment & Forests, Gol, Lucknow, and U.P. Pollution Control Board on a six-monthly basis.

60. The slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved
by the Indian Bureau of Mines.

61. Permission for the abstraction of groundwater shall be taken from Central Ground Water Board.
Regular monitoring of ground and surface water sources for level and quality shall be carried out
by establishing a network of existing wells and constructing new piezometers during the mining
operation. The monitoring shall be carried out four times in a year i.e., premonsoon (AprilMay),
monsoon (August), post-monsoon (November), and winter (January), and the data thus collected
shall be regularly sent to MoEF&CC, Central Ground Water Authority, and Regional Director,
Central Ground Water Board.

62. The wastewater from the mine shall be treated to conform to the prescribed standards before
discharging into the natural stream. The discharged water from the Tailing Dam, if any shall be
regularly monitored and report submitted to the Integrated Regional Office, MoEF&CC, Gol,
Lucknow, Central Pollution Control Board, and the State Pollution Control Board.

63. Hydrogeological study of the area shall be reviewed by the project proponent annually. In case
the adverse effect on groundwater quality and quantity is observed mining shall be stopped and
resumed only after mitigating steps to contain any adverse impact on groundwater is
implemented.

64. Vehicular emissions shall be kept under control and regularly monitored. Vehicles used for
transportation of minerals and others shall have valid permissions as prescribed under Central
Motor Vehicle Rules, 1989 and its amendments. The vehicles transporting minerals shall be
covered with a tarpaulin or other suitable enclosures so that no dust particles / fine matters
escape during the period of transportation. No overloading of minerals for transportation shall
be committed. The trucks transporting minerals shall not pass through the wildlife sanctuary if
any in the study area.

65. Prior permission from the Competent Authority shall be obtained for the extraction of
groundwater if any.

66. A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board 5 years in advance of
final mine closure for approval.

67. Project Proponent shall explore the possibility of using solar energy where ever possible.

68. Commitment towards CER has to be followed strictly.

69. Regular health checkup record of the mineworkers has to be maintained at the site in a proper
register. It should be made available for inspection whenever asked.
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70. Project Proponent has to strictly follow the direction/guidelines issued by MoEF&CC, CPCB, and
other Govt. Agencies from time to time.
71. The blasting will be done only after getting permission from the Mining Department.

You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically
deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed
site, this clearance shall automatically deem to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981,
the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of
Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance.
The SEIAA/MOoEF reserves the right to revoke the environmental clearance, if conditions stipulated
are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional
environmental conditions or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette
Notification No. S.0. 1533(E) dated 14/09/2006, as amended and send regular compliance reports to
the authority as prescribed in the aforesaid notification.

Copy, through email, for information and necessary action to —

1. The Principal Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email — soenvups@rediffmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003
(email — sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow —
226020 (email — rocz.lko-mef@nic.in)

4. District Magistrate Sonebhadra.

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppcb.com)

6. Copy to Web Master for uploading on PARIVESH Portal.

7. Copy for Guard File.

(Ajay Kumar Sharma)
Member Secretary, SEIAA

Signature Not\Verified

Digitally signe b/y‘ mber
Secretary

Member Secretﬂ
Date: 7/1/2022 +43:34 PM

EC Identification No. - EC22B001UP123805 File No. - 7062-6749 Date of Issue EC - 01/07/2022 Page 11 of 11

72




{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }

